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[Mr. Deputy-Speaker]
Motion, The Motion says: “the situa
tion arising out of the arrests and
convictions-----” , and I wanted to
know what that situation was. These

.arrests have been taking place for
some timei and convictions also are 
taking place; they are being ordered.
But now the question is whether it is 
a matter of such urgent public im
portance that the Hoxise should take 
notice of it just now.

It has been repeated from this Chair 
many a time that the urgency shoiild 
be such as cannot brook any delay;
Members should feel that they are 
perturbed and disturbed over a parti
cular matter and they are not in a 
mood to discuss any other matter un
less this is taken up first of all. If
such an urgency arises, the House has 
to suspend its business and take up
that matter before everything else. 
But I feel that no such urgency is 
there so far as this is concerned.

The Movers have also made it clear
that they want that this should be
discussed as early as possible. There
is already a Resolution regarding the 
Proclamation issued by the President 
on the Order Paper, which will come
up in due course of time. Our normal 
course is that we should proceed with
the business that we have got. An
adjournment motion is intended to
disturb and suspend all that business, 
and unless that is taken up first, no
business should be proceeded with. 
When we have other remedies and 
this Motion and discussion can brook
delay of a day or two or three days, 
we can take it up, and the Proclama
tion is also coming up for discussion. 
So I do not see that there is such a 
necessity that Members should feel
in a mood not to proceed with . any 
other business unless this is disposed 
of first

Therefore, I fail to appreciate that 
urgency which is needed in such a 
motion and I am sorry I have to with
hold consent to this Motion.

1277 Motion for Adjourn
ment
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COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

S i x t y - f o u r t h  R e p o r t

Shrl Bamachandra Eeddi (Nellore):
I beg to present the Sixty-fouth Re
port of the Committee on Private
Members’ Bills and Resolutions.

•CORRECTION OF ANSWERS TO
STARRH© QUESTIONS Nos. 2589 
AND 2608 DA’paD 28TH MAY,
1956. ,

MOTOR VEHICLES (AMENDMENT) 
BILL

Ibe mUiilster of RaUwsys and Trans
port (ShTi Lai Bahadur Shastri): Mr.
Deputy-Speafcar, Sir, I beg to move:

“That the Bill further to amend 
the Motor Vehicles Act, 1939, as 
reported by the Joint Committfve, 
be taken into consideration.”
As the House is aware, the Bill has 

been brought up with the purpose of
removing the defects revealed in prac
tice during the last 15 years or so 
that the Motor Vehicles Act has been
in operation and to facilitate the 
development of motor transport 
generally in the country in view of
the demands created by large-scale
development of industries. The Bill 
also contains provisions for the imple
mentation of the schemes of State 
Governments for nationalisation of
motor transport services.

The problem of transport is of the 
utmost importance tor the country. 
I have always laid stress on the co
ordination of various naeans of trans
port, and some progress has a ^  been
made in this direction. A committee
is alr^dy functioning on the shipping 
side in this regard, and this Bill, when
enacted, would go far to help in the 
development of road transport. I 
would now like to refer, briefly, to
the changes proposed to be made in

*See Part I Debates, dated 28th November, 1956, Col. 700.
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the Bill by the Joint Committee which
examined it at great length.

Broadly speaking, these changes can 
be listed under the following heads:

(1) Development of inter-State
transport;

(2) Incentive to the road 
transport Industry in general and 
removal of mileage restriction as 
fonnerly proposed and increasing
the period of validity of permits;

(3) Compensation for operators
in case of nationalisation.

I am very ^lad to say that the 
Joint Committee has taken a v ^
progressive attitude in considering all 
these aspects and has made changes
in the Bill which are a definite im
provement on it.

In the Bill as introduced, we had 
provided for taking over permissive
powers by the Central Government *to 
regulate the inter-State operation of
transport vehicles. The provision
proposed envisaged the setting up of
a number of inter-State authorities 
for regulating the operation of teans- 
port vehicles on inter-State routes
and a Central Transport Authority
for the purpose of co-ordinating and 
regulating the activities of the inter
state transport authorities. The Com
mittee considered that instead of two
separate authorities proposed in the
Bill, there need be only one, namely, 
the Inter-State Transport Commis
sion appointed by the Central Govern
ment for the purpose of developing,
co-ordinating and regulating the 
operation of transport vehicles in res
pect of areas or routes common to two
or more States! The Committee con
sidered that the Commission should
have powers to associate with itself
representatives of the concerned State 
Governments as and when necessary
Clause 57 of the Bill has accordingly 
been redrafted. This is a distinct im
provement and will certainly result 
in a much larger number of vehicles
coming on to the road and operatiisg 
without any impedizaents. The com

mittee also decided to remove the 
mileage restrictions &r grant of
public carriers’ permits. 'Diis will
give greater freedom of movement to
vehicles for inter-State operation, ^

As regards the incentive to indus
try, the Committee was generally of
the opinion that the period of a per
mit should be increased substantially. 
They considered this necessary be
cause the prices of vehicles had gone
up and the operators needed security 
of business if they were expected to
invest large amounts of money in 
providing transport facilities to the 
general public. After a good deal of
discussion, however, it was agreed
that in the case of stage carriages the 
period of permit should continue to
be 3 to 5 years, while in the case of
public carriers it may be increased to
5 years generally. To give the opera
tors security of business, it was also
descided to retain the original provisc
to section 58 requiring preference
to be given to an application for re
newal over new applications  ̂ for per
mits. These recommendattons have
been embodied in elause 52 of the 
Bill.

In this context, I may mention that 
the Committee also considered the 
desirability of helping the co-operative
movement and therefore decided to
include in the Bill a s t^ to ry  provi
sion that, other things being equal, the 
co-operative societies running, trans
port services should be given prefe
rence over individual operators. 
Clauses 41, 48 and 49 of the Bill have 
ac<^ording!ly been amended. This
preference for co-operative societies
will incidentally . .help the policy of
.Government to em urage the forma
tion of Viable unife w hi^, it is consi
dered, can p rom ^ , operational effi- 
dency and b € ^  utilisation of
vehicles, leading to general economy.

There was a good deal of discussion 
in the Committee on the question of
payment of compensation to operators
displaced as a result of the introduc
tion or (expansion of nationalisation of
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[Shri Lai Bahadur Shastri]
road transport services. The gezteral 
feeling among the Members was that 
the amount of compensation originally
provided in the Bill was inadequate. 
There was a point of view expressed
that compensation should be paid for
non-renewal of permits and that the 
amount payable for the cancellation of
a pemiit of the modification of the 
terms thereof should be fixed with
reference to the earnings of the indi
vidual operator concerned. It was 
also suggested that it should be obli
gatory on a State Transport Uuder- 
taking to acquire all the assets of a 
private operator in whose case permits
were cancelled or the terms thereof
were modified in implementation of
an approved scheme for introduction
or expansion of nationalised road
transport services.

After careful consideration of all
these points, the Committee decided
that the amount of compensation
originally proposed imder clause 68
G should be doubled and that no
compensation need be paid for refusal 
to renew permits as there was ample
scope in the country for utilisation 
of such vehicles elsewhere even by
conversion for carriage of goods where
there was no fear of nationalisation 
for some time to come. As regards 
the acquisition of assets, the Commit
tee was of the view that the State 
Governments would automatically
take over vechicles which were in
good condition and other useful assets 
and that it was not necessary to
compel them to take over imservice- 
able items.

Changes have also been made under 
the last head, i.e., penalties for offen
ces under the Act. These are not 
many because the Committee endorsed
the view that it was in the public
inti^est to take measures effectively to
clipck the offences which were on the 
increase.

It will be seen that the Bill, as 
amended by the Joint Committee,
wotfld hflp in the overall develop-^ 
tnent of road transport. The diffl- 
tnilties M the private operators, either

individuals of companies, have been
kept in mind and necessary facilities
given and safeguards provided. The
Bill, as it stands now, I hope, will be
conducive to the healthjf develop
ment of road transport in the country,

I therefore commend this very im
portant Bin for the consideration of
the House. May I take this oppor
tunity to thank the Chairman and 
hon. Members of the Joint Commit
tee for their very valued co-opera
tion in the deliberations of the 
Committee.

Mr. Deputy-Speaker: Motion moved^
“That the Bill further to amend 

the Motor Vehicles Act, 1939, as 
reported by the Joint Committee,
be taken into consideration.’'
The total time allotted for this is 

8 hours. May I have the sense of the 
House as to what time we should take

•for the general discussion and what 
time should be devoted for the con
sideration of clauses etc.?

An Hon. Member: liv e  and three
hours.

Mr. Depaty-Speaker: Is it agreed 
that it shall be five and three hours?

Dr. Rama Rao (Kakinada): Five,
2  ̂ and h an hour. Sir.

Sardar Iqbal Singh (Fazilka-Sirsa): 
There are a number of clauses; so, let
Us have 4 and 4 hours.

Sardar A. S. Saiga! (Bilaspur): Five
and three, Sir.

Mr. Depnty-Speaker: There are not 
many ameninents; let us see how the 
discussion goes.

Dr. Eama Rao: Mr. Deputy-Speaker,
Sir, this problem of road transport is 
very important for very many
reasons. First, it is closely associat
ed with our railways in the business 
of transporting goods as well as 
passengers, especially when we have
very severe handicaps and delays in
the transitort of goods now being done
by the railways. Tlier^ore, we must
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see that our road transport is streng
thened and improved so that it can 
take over, at least, some part of the 
transport business.

Regarding passenger traffic, at the 
very outset, I should say that the 
transhipment of passengers is also 
being done as cargo in many of the 
transport services. I know there are 
some bus routes which carry on very
well. But the majority of private- 
owned buses do this business in a very
shabby manner and human beings are 
carried like goods. That is one of the 
reasons why I should like that the 
State should come into the picture to
a much greater extent. Now, the 
State-owned transport is about 9 per
cent, of the total. There is no reason
why it should not be increased im
mensely as early as possible. There
must be a quick and progressive
development of road transport by
State authorities. If we cannot have
50 per cent, of the total road trans
port in this Plan period, we
must at least have or aim at having
25 per cent. Several State Transport 
organisations have been doing very
well in spite of the red-tape and so 
many deficiencies, in U. P. and parti
cularly in Hyderabad— t̂he present
Andhra Pradesh Road Transport.

An Hon. Member: The best in India.
Dr. Rama Rao: And, thery have

been making fairly good profits, 
as I have said, in spite of several 
administrative difflcuties whidi can 
very easily be improved. There
fore, first for the convenience
and comfort of the passengers and 
secondly as a source of revenue
for the State for its developmental pro
grammes, Government must take up
very seriously this nationalisation of
road transport. We want plenty of
resources to implement successfully 
our Second Five Year Plan and there
is no reason why we should lose this 
lucrative job and leave it to private
enterprise almost entirely.

It is true that there are a large
number of individual or small owners. 
But, at the same time, there are buge
concerns whidh run very well but

which have something like 400 vehi
cles out of which about 342 are buses. 
As I have said, it is a good source of
revenue and I appeal to Government 
to tackle it properly.

I do not think the Government have 
any intention of helping this nationa
lisation of transport. In fact, this 
Bill, in various places shows that Gov
ernment do not like this. Many res
trictions are placed in so many ways. 
As far as inter-State transport routes 
are concerned, they have provided
for a Transport Commission which,, 
in a way, has its own benefit if it is 
worked in a healthy manner. It 
can co-ordinate the road transport, es
pecially inter-State transport with
the rest so that the transport problem
can be tackled in an organised and 
planned way. But, if it becomes a 
block to nationalisation by various
ways, it becomes a superfluous organi
sation which is a real danger.

There have been repeated state
ments and assuran^ by the Railway
and Transport Minister that goods
transport will not be nationalised for
a certain period. That is not neces
sary. If and when we are capable of
having a State Trasport for goods also, 
there is no reason why the States 
should not take it up. Why diould
we tie our hands in advance?

Of course, the first problem is 
passenger transport. If and when the 
State is in a position to tackle goods 
transport also it should be done. In 
this connection, R would like to re
quest the hon. Minister to take up the
problem of the manufacture of auto
mobiles including engines here^
pecially for bid^ls and trucks. There
is a great need and there is no reason 
why we should import engines and 
chassis and then build them up here 
and say that we have got a truck
factory or a bus factory. The need is 
so great that the Stute must take it
up. *nie demand for buses and trucks
is very great. .Even if it takes a few
years, say, 3, or 5 t̂ears, to build up 
the automobile factory as a State 
factory. Government must tackle it
here and now, and start it.
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[Dr. Rama Rao]
To show that bus transport is a

very lucrative job, I shall mention
just one instance—and it must be the 
same in other areas also. As you
know, the bus routes are being sold
out. If you sell a route, say, Vijaya
wada to Masula, you will get probably
Rs. 50,000, that is the permit for the 
route is sold. You may not be able to
transfer the name. It is a henami 
transaction. Still the man who sells 
gets Rs, 50,000 for one bus. If there
is not sufficient profit in the whole
thing, people wiU not go in for it.* 
Actually, there is such a great rush,
and giving permits and licences has 
become a source of distribution of
patronage. I do not know to what 
extent Government is guided by this 
privilege of distributing patronage
and how far this has come in the way
of nationalisation of road transport.
I hope it has not. In any case, since 
we aim at a socialist pattern, it is 
very essential that Government 
should adjust their pattern of think
ing to the socialist line and see that 
this section of public activity is
nationalised, at least gradually.
Therefore, I suggest that 25 per cent, 
of the total transport should be aim
ed at to be achieved under the Second
Five Year Plan.

Regarding compensation, some of
our friends want that compensation
should be paid for not renewing the
permits. It is true that as long as a
person runs his bus or truck in a 
proper way, according to the rules, the 
permit o u ^ t to be renewed, but we
cannot go to the other extreme and 
compel Government to pay compensa
tion for not giving a permit. That 
shows the way some of our Congress
friends think.

Mr. Deputy-Speaker: Just now the 
hon. Member was arguing that it w m
a very valuable right and that it 
would fetch Rs. 50,000.

Dr. ^ama Rao: Yes. I am sorry I 
have tiot explained it clearly. A
persdii who has a permit to run a bus
for a pei^d of 3 or 5 years on a parti

cular route usually renews it. There
are two things here which are alto
gether different. The other topic is 
altogether different. If he sells the 
right to somebody else, he gets 
Rs. 50,000—^merely for that thing. 
But what I am now referring to ___

Mr. D ^ty-Speaker: If his permit
is not renewed, then he will not be
able to sell his right.

Dr. Rama Rao: No, he cannot sell It.
Mr. Deputy-Speaker: Therefore, he 

will be deprived of that value which
he would have got otherwise.

Dr. Rama Rao: *niat may be the
idea of our friends who want com
pensation to be paid. Anyway I am 
glad that Government do not accept 
it and I hope they will not accept it
I am only saying this only to show
the way some of our friends are think
ing and not that the Government will
accept it. The way some of our 
friends are thinking is quite contrary
to the concept of socialist pattern, 
and that is my point in mentioning 
this. There are some minor points 
in the Bill which I need not mention,
but there is one thing to which I 
should like to draw your attention. 
When a route has been tak^n over by
the Government, they pay compensa
tion. If an alternative route is offer
ed to the permit-holder and if he does 
not accept it, then also they want to
give him compensation. If no alter
native route is offered, there is some 
meaning in giving compensation for
the period for which he still holds the 
permit. But if the State offers an 
alternative route and if a party does
not accept it, even then the Bill pro
vides for compensation to be i>aid. It 
is not reasonable, and therefore, we
object it. I am referring to page 45, 
clause 68G, sub-clause (2), which
says:

“Notwithstanding anything con
tained in sub-section (1), no
compensation shall be payable
on account of the cancellation of
any existing permit or any modi
fication of the terms thereof, when
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a permit for an alternative route
or area in lieu thereof has been
offered by the Regional Transport
Authority and accepted by the 
holder of the permit.’*

While we must do justice to the 
people who have invested money, we
should not go to the other extreme
and treat them as favourite children. 
Therefore, I appeal to the Govern
ment to take up nationalisation of this
transport, particularly bus transport, 
and develop the resources of the 
State, serve the people with comfort
able and convenient transport and 
improve the conditions of the workers.

Now there are many rules and re
gulations which restrict the hours of
work for the drivers and conductors,
but in fact, in private transport, all 
these rules are ignored, and the con
ductors and drivers are usually in
a helpless condition. They have to
work extra hours, they have to take
less pay and undergo many difficul
ties. They cannot protest because 
these are days of unemployment. 
Sometimes, even Unions cannot take
effective steps in such matters, and 
that is one reason why I say the State 
should take over, at least gradually, 
some of this transport and see that the
workers get the benefit of the rules
that guarantee them fixed hours of
work, wages and other things. We
want the hearty co-operation and en
thusiasm of the workers and we must, 
therefore, see that the rules we have
made are observed—now they are 
not observed m private transport

With these suggestions, I support 
the BilL
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{English translation of the above
speech)

Gainl G, S. Mnsafir (Amritsar):
Mr. Deputy Speaker, I have for a long
time been waiting for the Bill which
has b e«i introduced today by the
Minister of Transport In 1950 when
this question was raised in this House,
I had put forward some suggestions 
and today I find that the matters to
which I had drawn the attention of
the Government have been left out

We should give due consideration
to this question of Transport So far
as the questi(Hi of nationalisation of
transport is concerned, that should 
be done. I think that a majority of
the transport operators have no ob
jection to its nationalisation. But 
the question is of compensation and 
also of nuiking available certain
amenities to those who have been
running this business since lon^. Ac
cording to the report of the Planning 
Commission out of a total niunber of
47575 vehicles. 46000 vehicles are own
ed by middle class people who either 
sold their lands or ornaments to buy
them. The intention of Government 
can never be that middle class per
sons who are eking out their living
out of this business should be so dis
abled as to become unable to do any
thing in future. Therefore, there
should be some provisions in this Bill 
which may give certain facilities to
these pTOple. Whatever has been
provided here as compensation is in
sufficient. What I wish to point out 
regarding this is the same as has al
ready been said by the Select Com
mittee in their proceedings dated the 
24th October. In the proceedings the  ̂
Committee has remarked:—

“As regards point 7, the Com
mittee felt that so far as refusal 
to renewal was concerned the 
operators who were compelled to
go out of business should be
given some compensation. The
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Committee also felt that compen
sation should be paid to the oper
ators for taking over their assets.”
The decision was made by the Com

mittee at their sitting held on 24th 
October. It is not known for what
reasons the Committee reopened this 
matter in its meeting held on the 29th 
and said: —

“No compensation need be paid
to operators on account of the re
fusal of raiewal of permits. (2)
It need not be compulsory for
the Government to take over the 
assets of the operators who were
compelled to go out of business - 
in view of the increased rates of
compensation now being proposed
in the Bill.”
The reas<»i advanced by the Com

mittee for modifying their decision
arrived at the sitting held on the 24th 
October is that as the rates of c<mi- 
pensation have been increased, there
is no need for taking over the assets. 
Now the question to be considered is 
whether the rates have beoi increas
ed and whether they can prove use
ful to the operators. The Select C<Mn- 
mittee have increased it from
Rs. 100/- per month to Rs. 200/
per month. Now if somebody gets a 
permit for three years and his permit 
is cancelled within one month, then 
the operator concerned would get at 
the most Rs. 7000/- at the rate of
Rs. 200/- a month. The Committee
have, however, recommended a con
cession in cases where the permit is 
cancelled one month before thet date 
of its expiry. In such a case the <̂ >era- 
tor will get Rs. 400/- instead of
Rs. 200/-. It means that an operator
would get a maximxmi amount of
Rs. 7000/- and a minimimi amount of
Rs. 400/-. Now what we have to con
sider is that in case the assets are 
not taken over, what remains with the 
operator after the expiry of a permit? 
In 1985-36 the price of a bus was (Mily 
about Rs. 3000/-, Rs. 2600/- was the 
real cost and Rs. 3 to 4 hundred were
other charges. That means for about 
Rs. 3000/- one. could purchase a bus. 
But these days the price of a bus 
ranges between thirty-five and forty

tiiousand rupees. If we estimate tihe 
yearly depreciation at the rate of 25% 
a ^us purchased for Rs. thirty-five
thousand, it will be warih about
Rs. >4,000/- after three years. It 
should also be considered whether 
that bus becomes useless after three
years. If that bus is in a running 
condition and in case after deducting 
the depreciation charges, its value re
mains about Rs. 14 to 15 thousand, a 
minimum compensati(Hi of Rs. 400/
and a maximum compensation of
Rs. 7000/- cannot be termed as suffi
cient for the operator.

I have also given notice of certain
amendm^ts about this but I will not
press them—I <mly wish to request 
the Minister of Tranq>ort to kindly
make some provisions in the Bill so
that this difficulty may be removed
and the people engaged in this busi
ness may not be ruined. I am inter
ested in this measure on account isi 
the fact that a majority of the middle
class people of my province are en
gaged in Transport They not only
work in the Punjab but also at other 
far off places. Trsmsport is an arduous 
business—Sometimes vrhea persons in
that business get their day’s earnings 
they begin to feel that they have be
come rich. Others also-feel the mww* 
way. But the daily d^reciation coat 
of the vehicle is neither assessed by
the owner nor by others and nobody
bothers to calculate as to what actual 
profit an <^rator gets. This arduous
job is being done by Punjabis in 
Cakutta, Bombay and Madhya Pra
desh etc. Punjabis have in a way
taken the responsibility of doing this 
business on them, accustomed as 
they are to do hard jobs. If we pause 
to consider it, we can know that Pun
jabis who in large numbers are doing 
this business, can be ruined.

Wherever the Government has na
tionalised Transport, it has only suc
ceeded in running 10,000 buses there. 
During the Second Five Year Plan 
Government intend running 5,000 
additional buses. This means that by
1971 Government can cmly run 15,000 
buses, whereas more than 40,000 pri
vate buses are plying at this time.
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[Giani G. S. Musafir]

Today development work is proceed
ing in the country. ‘Pucca’ and *Kucha’ 
roads are being constructed. As the 
roads are increasing so is the trans
port. There is another aspect also. 
During the last few years, particular
ly during the last two or three years, 
devastating floods occurred in many 
States. Railway lines were damaged 
by floods. Only recently a very serious 
accident has occurred due to floods. 
Due to this also the work of road
transport has increased. Seriously
damaged roads can be repaired with
out much difficulty but damaged rail
way lines cannot be r^Mured in a 
short time. Last year the railway line
betwe^i Jullundur and Amritsar was
breached due to floods  ̂ Congress ses
sion at that time was also near—we
were very much worried and were
anxious that the line may be repair
ed. But ev«i today after such a 
long period we see that the rail
way line has not be«i fully
repaired. Thus the burd«i of
additional traffic is to be borne by
roads. Daily we see that more and 
more roads are being constructed—
therefore more and more buses are 
needed. That is why I consider that 
decision regarding two issues, name
ly, compensation and assets is neces
sary. If you cancel the route permit,
whether due to naticmalisation or due 
to any other reason a proper provision
for the operator should be made. 
After that the operator has no means. 
If you cancel his permit, he cannot 
ply his bus. So under these circum
stances what an operator can do? It is 
therefor^, of utmost importance that 
responsibility regarding the vehicle
should also be taken over by the Go
vernment as a vehicle does not beccone 
useless after three years. I undek-stand 
that permits for goods traffic have
been allowed for five years but the 
linut in this case has b e ^  fixed as 
t^liee years. I suggest that in this 
case too the limit may be raised from
three to five years.

Regarding compensation, I am of
the definite opinion, that persons 
whose permits are cancelled should

be given a sum equal to at least two
years profits as compensation. Some
times it becomes difficult to assess the
profits. So it is necessary that Govern
ment should appoint a Tribunal in 
which there should be one represai- 
tative of the operator and one of the 
GrOvemm«it. Its Chairman should be
an independent pers<m. If such a Tri
bunal is appointed all such disputes 
can be settled. In case you decide to
purchase the vehicles a dispute can
arise. Operators can say that a very
low price is being paid for the bus 
while Government can say otherwise. 
So it becomes necessary that such 
disputes may be decided by a Tribu
nal.

I have stressed on two points, firstly 
clauses regarding compensation may
be revised and the assets etc. may also
be taken over by the Government 
after payment of proper prices. If this 
is done people engaged in this trade
will feel that some justice has been 
done to them. I feel that in this field 
also Government will have to toler
ate private sector, because I think Go
vernment cannot ply so many vehic
les even in twenty years time. It is 
due to this reason that I think that 
the retention of private sector is pro
per.

Nationalisation is r i^ t  and we are 
going towards that But nationalisa
tion does not mean that people al
ready engaged in that business should 
be ruined. Such people are useful 
members of our society, therefore, 
we should create such conditions
under which they may be able to
earn their livelihood. I wish that I 
should not be misunderstood. I have 
already clarified my object. I have 
already said that persons engaged in 
this business are not big landlords or
capitalists but are persons of middle
class. By this I do not mean that there
are no big persons altogether in that 
business but their nimiber is small.

In the end, I wish to say that hon. 
Minister of Transport should give due 
consideration to my suggestions and 
should incorporate certain proviaioaitt
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in the Bill in the light of my obser
vations.

Dr. Jaisooriya (Medak): Mr.
Deputy-Speaker, Sir, I must apologise 
that, since I came only this morning, 
I have not gone through this Bill in 
detail. But I must welcome this Bill 
because it is amending a rather anti
quated Act and it is intended to bring
some uniformity into the matter of
controlling the development of vehic
ular traffic and road transport. So far
as this is concerned, I welcome this 
Bill.

Now, as my hpn. friend Giani G. S. 
Musafir who has vast experience on
this question of road transport has 
said—I beg to state tiiat I also have
iome experience for the last 18 years
—the point that has to be kept in mind
is that the requirements of the coun
try, as far as road transport is con
cerned, are exceedingly great. The 
capacity for developing or supplying* 
the amount necessary is very small. 
As compared to our great needs the 
capacity is small.

What has happened is this. At least 
in certain States there was competi
tion between the so-called State road 
transport and the private transport. 
The result was, where previously the 
private transport had a fairly high
standard of development that was 
smothered in favour of Government.

I think the earliest to begin was, in, 
one sense, the Hyderabad State, from
which I come. It will be good, I think, 
to analyse very carefully the success 
and failures that followed this policy
of monopoly. It is all very well for
myhon. friend. Dr. Rama Rao, to talk 
about nationalisation, but he must also 
have the capacity and the intelligence 
how to nationalise.

The fact is, in other countries the 
amount of vehicles required are 
manufactured in their own countries. 
That is the case in Britain, United 
States, Germany, France. Russia and 
other countries. In India we have not 
yet began manufacturing automobiles 
or trucks. We have Indian vehicles, 
motor-cars and trucks with parts im
ported almost exclusively from out
side. We are assembling them here

and masquerading as Indian industry. 
Whether it be Birlas, Premier Auto
mobiles, Ashok Motors or that motor
cycle concern, Royal Enfield, they are 
doing nothing but assembling and 
welding a few things and cutting a 
few gears. I say, it takes time. If you
want a total automobile industry, you
have got to put up with it several 
ancillary industries ranging from, 
sometimes, as many as 3000 to 4000. 
Even that is possible if you have got 
a definite policy.

I am pointing out that the needs of
the country for development of road 
transport are exceedingly great, and 
our capacity is small. If you talk in
terms of purely State monopoly in 
transport you must also have the 
facility. In other words, the Govern
ment will have to invest enormoas 
sums. And, when Government buys 
things it buys at a higher price than 
private people.

I am talking from personal experi
ence and nobody could challenged me
on these figures. Leyland Freight 
Chassis were offered at my door for
Rs, 28,000 but Government had bought
it for Rs. 48,000 or 50.000. What I 
want to say is that there is nobody
to check Gk)vemment buying. There 
are no share-holders and nobody can 
ask questions. There is lack of uni
formity in the policy of the Staff
transport authorities when taking o^ ^
or i^chasing private concerns, whilfi
have become bankrupt because of the 
monopolistic policy. Take for instance 
this G.N.I.T. which has become tht
Delhi State Transport. Because the 
Maharaja of Cwalior was influential 
he could get a good price. In this con 
nection, I would like to have an ana
lysis of the figures of the fleet they 
took over. More than 68 per cent, 
were off the road.

Secondly, I would suggest that Go
vernment when they take over the 
private transport must at least apply
thefU.K. Transport Act (Section 47).
I have no objection to this. I can tell
you quite frankly that you have not 
got the men; for when the Madras 
State Transport, the Bombay State 
Transport and the Northern India
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[Dr. Jaisooriya]
State Transport were developed, they
took as organisers men who were
thffd class juniors in Hyderabad, but 
subsequently they became first class 
men. That shows what so-called “ex- 
oerts” your Government has got. You
need not accept my advice, but you
can take some lessons from it instead 
of imagining yourselves to be extra
ordinarily intelligent clever and infal
lible.

Mr. Depaty-Speaker: I have never
done that

Dr. Jaisoorya: I used it in the im
personal sense. I am very sorry.

Thirdly, I have been always sug
gesting that you should convert pri
vate transport into co-operatives. As
my hon. friend, Shri G. S. Musafir
pointed out very clearly most of these 
are small men. There are three peo
ple sometimes owing one bus; they
work on it as cleaners, drivers; they
l|ave sold their wives* jewels and sud- 
d ^ y  the route is taken over. Shri 
Alagesan will remember that I am al
ways for converting these people into
co-opertives. Encourage it. It is in
deed a very welcome sign to find the 
following on page 24 of the Bill:

‘Trovided chat other conditions 
being equal, an application for a 
stage carriage permit from a co
operative society registered or
deemed to have been registered 
under any enactment in force for
the time being shall, as far as 
may be, be given preference over
applications from individual own
ers.'*

I should like to make it a law or an
emphatic principle. I would like Go- 
verhment to say this. We will give
no liceiue to individuals. We will not 
give license even to 3 or 4 pieople.. 
Get together as a private cwnpany, 
convert yoipself into a co-operative.
T ^  Government should say that un

can ccmtrol the management by tak
ing 10 per cent of the shares and you
can direct everything. This is wbat 1 
have been saying for the last 3 or 4 
years, but no State Transport authori
ty would agree to this; becaiise most 
of these States are autocratic. With
the passing of this Bill, 1 hope things 
will improve. Again on page 31, I 
find the following:

‘Trovided that other conditions
being eqUaL an application for a 
public carrier’s permit from a co
operative society registered or 
deemed to have been registered 
under any enactment in force for
the time being shall, as far as 
may be, be given preference over
applications from individual own
ers.”
I hope that this clause will be put 

into effect. I find the same thing em
phasized in page 39. I have read the 
Bill very cursorily, but I know the 
problem very well and I do not re
quire to read it also. There is the 
State Transport authority. This is 
going to be replaced by a Regional 
Transport authority and a Commis
sion. I am glad of that, because there 
are discrepancies between the effici
ency and the laws of one State and 
the other and though I have not read 
the Bill thoroughly, I think it would
bring in a certain amount Of imifoi- 
mity. I shall be very pleased to see 
this brought about and I would bless 
the hon. Minister who has brought 
this Bill, but what is actually hap
pening is that you are not making any 
progress, at the rate which is desir
able, because of financial difficulties. 
If you encourage in the States these 
co-operative societies, these men who
are interested in transport would
come into it with a large amount of
money and they will purchase or reni 
the vehicles, which the Government 
cannot do.

I wish once again to say that I am 
^agzuhst the so-called corporationsl€*s they become co-operativ^, ttieyja ii»a

’wrill give no help to them, as they| ^  where financiers come in as silent
have done in Pakistan. If the CentralZ L partners, or as share-holders, with-
Govoimient lay« it down as a ru le,! lo u t  running it themselves. This is
at least tiiiere will be uniformity. Y o ii^ J w h a t  I am objecting to, because there
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is a danger that if y o t f^ r t  corpora
tions, financiers would come in t') 
contrt>l them. So, I think the co
operative is a better thing than hav
ing a corporation with sudi finance. 
Money will be fortiicoming if you en
courage the co-operatives. With that 
we can co-ordinate the activity.

What has happened is this. The 
State Transport authority wo?ild only
offer the kutcha roads to the poor
fellows, which will bring no profit 
They are prepared to develop that 
road and also the traffic if they
are kept on for a certain length
of time. I can say from experience that 
we have built up and develop cer
tain areas. But what happens after
wards is this. After we Jiave develop
ed it, the Government steps in and 
takes it over. That is not right* 
India is a big, under-developed coun
try and it will take at least 15 years
to improve it. Let us remember that 
it is no use our countiy increasinij 
its railway mileage and not road 
transport, and when hon. Members gat 
up and ask when the railway in their
e.reas is going to be doubled I think 
that they are talking nonsense. There
is no need to increase the railway
mileage under certain circumstances. 
So road transport is going to be our
biggest item of development; it is 
going to be the biggest head-ache
The question wiU be whether we arc
in a position to develop automobile
production on an adequate scide.

In China, they have already taker 
up and they are going to produc;: 
400,000 automobiles annually by the 
end of five years. They have already
begun the work. I do not know when
we are going to begin with our auto-
^ b i l e  production. It is a matter to be 
dfccussed with the Minister of Heavy 
Industries and Commerce and Con- 
simier Industries. But these are the 
points. The aspects <o which I *^eT
red are inter-connected. You cannot
have mere road development out you
must have more vehicles. As it hps 
been found out, the off Lake for auto
mobiles in India terrible low. It ii.

hardly 17,000 per annum. At that rate, 
what development can you make in 
this coimtry? There has to be a basic 
policy.

May I tell you one thing, Mr. 
Deputy-Speaker? Manufacturers from
some coimtries approached me and 
said, **We can give you a six-wheel
truck manufactured in India with all
the parts found in India except a 
few alloys, for less than Rs. 8,000'*. 
The manufacturers have come to me
and said, “We can build the Volks
wagons in India and deliver them at
your door for Rs. 4,000 each"'. But 
nobody is prepared to listen, because
protection has been giv€3i to a fa^oia'-
ed few and those few cannot develop
this industry. It makes ine sick—th's
so-called protection policy which we
have got here.

Rhri Sinliasaii Singh (Gktrakhpur 
Distt-South): You said Rs. 8.000 But 
the Government is purchasing for
about Rs. 40,000.

Dr. Jaisoorya: What the Govern
ments do, does not interest me. I am 
giving the facts. A man camc here all
the way from another place but he 
could not get an audience with the 
Commerce and Industry Miuistry. 
These are the things that haop^.
These are the points which we have
to think of. If this Bill can s o l^
the problems, I shall be glad. I am 
very much in favour of it. It is a great 
step that has been taken. But I cap- 
not comment on this Bill in detail 
because I say frankly that I have pot
studied it. But the fact remains, 
namelj^, unless you pay attaitiutti to
those i^>ints that I have ir.entioned 
and to which I have drawn your
attention, nothing can be done, and 
this enactment will remain only on
paper.

4Rr! :
^ ’STR ^ 7 ^
n w  ^ ^ TO ^
^ %cTT I  ^  ^
ifrsp f  I
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f r̂â fr ̂  ?fhc % ? r ^

f  ^ ^
I  I ?rr^ ^

^  ^  F̂t̂ RT ?(T^ t  I ^

=qTT ^  ^  ?TT  ̂ ?fV, ?T̂  ̂
^ ^ fSTTT ^  t  I

TTsp f^ ^  I
% f ^  l^rrft
ffn: ^
I  ^  t̂' % »iTRT?n: ^ ^
^ M|^al I

ssrV ^  3̂RRT
qr ^  ^  ^ ^

?TRT ^ qft T?: ^
f% ^ ^1=^ ^
^ifif^ ^miT^ «ft *̂TKt
^‘, ?ftT f̂t*T T̂R1T% ^ f>T̂ RT

I, ^  t ^
f ^  ^  n^#?? % % I
^ ^  ^
?TT57T ??^^RTT |

7̂==!̂  ^  ^  rlT^^ ^

I  «
The Deputy Minister of Bailw;iys 

and Transport (Shri Alagesan); I can
littidersta^'the language partly. But 
I do not understand the figures—
bathees, thenthees. etc. So, T shall be
glad it he speSiks in English 

Mr. b<q>uty-Speaker: The figures
might be given in English.

Dr. Jalsoorya: The Minister should
understand what the hon. Member 
says.

Pandit Thakor Das Bharî ava: To>
day, I will certainly speak in English 
as the Minister desires. But I would
request him at the same time—and I 
would rather insist—that he should 
also try to understand Hindi. Till 
such time as the hon. Minister does
not understand Hindi, I shall speak--
at least today—in English.

Mr. Depnty-Speaker: The Minister
says he can understand the language 
but not the figures.

Shri Alagesan: I said I can under
stand the language Dartly and I can
not imderstand the figures at all.

Pandit Thakur Das Bhargava: I
want to see that he understands me 
fully and so I will speak in English, 
though I cannot speak English as flu
ently as he does.

Shri Alagesan: The hon. Member
speaks English more fluently than I 
do.

Mr. Depnty-Speaker: Let that dis
pute remain for settlement at some 
future time outside the House.

Pandit Thakur Das Bhargava:
There was a time when the British 
Grovemment, while it was here, 
thought that the railway was theirs 
and as a reaction to it, we insisted 
that all the buses and trucks which
were privately run should belong to
our country and that we should be
benefited, whether the railways are 
benefited, or not. In those days, during 
1945 and 1946, there was a great clash 
in the country and also in this House 
and everybody looked at the prob
lem through a different stand;/oint. 
Today, the. whole situation has 
changed. We make no difference We 
want the railways to prosper. We 
want the railways to be very success
ful, but, at the same time, the circum
stances of our country require that so 
far as road transport is concerned, it 
should be fully developed. I cannot
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think of any time in the country when
the railways will alone be able to
cater to the needs of the country as 
a whole or that the railways will meet
the full needs of the country. I think 
that our salvation Ues, in so far as 
this aspect is concerned, in develop
ing road transport and developing
this new system of approach.

I find that even so far as the pucca
roads are concerned, there are very
few roads and we have to see that 
kucha roads also are developed. I 
have come to know—I do not know
how far it is correct—that the roads
in America are not all pucca roads
and the buses and coaches that are 
manufactured there can also be used 
on the kucha roads. We found that 
the Ford buses, etc., were quite suit
ed to the kucha roads also. Therefore,
according to me, we will get the opti
mum results that we desire in this 
country only when there is sufficient 
arrangement for constructing these 
buses and trucks here in this country.

We find that so far as this aspect is 
concerned, though the Government is 
doing its very best, the success that it 
is gettting is not so much as is desir
ed. Even in the motor transport in
dustry we do not get the desired
results. Whereas these very cars, 
trucks, etc., are sold in the coun
try of their origin at a very
cheap rate, here, the prices are 
almost prohibitive. Recently, when
this House discussed this matter, 
we were told that the prices
cannot be reduced imless there 
is great demand, that the manufac
turers complained that there is not 
enough demand and that they do not 
have enough profits. I do not know
how far it is correct, but, at the same 
time, I am really intrigued to find
that we are not progressing in this 
direction in the way we would like
to.

I say that this is not an ancillary
-matter. This goes to the root of the 

matter. I would, therefore, beg of the 
Government to devote much more
attention to this subject than they are 
doing now. We want that these things

are built in our own country and that 
the entire profits remain here, and at 
the same time, we want to see that 
the whole process' progresses rapidly.

Coming to the transport system as 
it exists today, I know that sa far as 
nationalisation is concerned, there 
are very few buses or trucks plying
on behalf of the Government. So far
as the report of the Planning Commis
sion is concerned, their policy is that 
the pace of nationalisation should be 
slow. There are very few persons in 
this coimtry who think that the en
tire industry should not be nationa
lised. We are all in favour of it. Even 
those who own private cars and buses 
—I know it for certain—are all in 
favour of nationalisaticMi. But we are 
quite desirous and insistent to bring
all the pressure that we are capable
of, on the Government, to see that in 

this process of nationalisation the in
dividual is not sacrificed. After all, in 
the socialist pattern of society whero
it is quite necessary that the corpo
rate body and the Government should 
take charge of these industries, it is 
but essential that the individual also 
must prosper and must be allowed to 
live. In our fimdamental rights, we
have got a provision that every pei- 
son should be enabled to have re
course to every kind of profession or
industry. So far as individual are
concerned, I am sony to say that if
the laws are being framed in sudi Jk 
way that individual initiative and en
terprise are totally discouraged.

In this connecticMi, I would like to
draw your attention to the past his
tory of this case. I came into
the House and later on in 1946, there 
was a clash of interest. At the same 
time, there were some Bills relating
to motor transport and some Select
Committee had submitted reports on 
those Bills. I happened to be a mem
ber of one of the Select Committees. 
Then the question of private buses 
came in. We all know the history of
what happened in Bombay and else
where to the private owners. We also 
know the law in England. At that 
time, the Select Committee made a
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recommendation which I would read 
with your permission:

“There may also be cases in 
which certain routes at present 
operated by private parties may
be handed over to a corporation
by refusal to renew their permits. 
We feel that even in such cases, 
fair compensation is due to the 
displaced operators..........”
The note further said:

**We note that such a provision
existe in the U.K. Transport Act, 
1947. We recommend that the Go
vernment should take necessary
steps to examine this question
with a view to see that such cas
es are suitably dealt with and no
unfair use is made of the Motor
Vehicles Act, 1939.”

It is a very easy way of doing
things, so far as the proposed State 
Transport Authority is concerned. If
an entire area or route is taken into
consideration and if you say that only
the State Transport Authority wiU run 
buses, many operators will go out. 
The permits already given may be 
cancelled. May I humbly ask, whom
are you sacrificing? You are sacrific
ing those persons who built up and 
developed these routes. They are the 
persons who came to the aid of the 
country in developing these routes. 
You want to take away their buses 
and drive them to desperation.

. My humble submission is this. The 
proper mode in which this can be
done is, you absorb all these operators
and take their buses. Just as Dr. 
Jaisoorya suggested, ask them to in
corporate themselves into co-operative
societies and make them a part of
your system. This is the only way in 
which national interests can be serv
ed. As remarked by friend, Giani G. S. 
Musafir, it is quite true that there is a 
special section in the Punjab, which
has specialised in this job. They are 
hardy people and they have special 
eiq)erience in this matter. It is not 
just that we do not consider their 
claims and drive them to desperation. 
If a person purchases a bus or truck

for Rs. 25,000 or Rs, 35,000 and if you
give him permit for three years only,
he will not be able to recover even
that price. What will happen to his 
bus? If you do not take it, it will
be mere junk; he cannot sell it in the 
market.

Therefore, the first thing that I 
would like to impress upon the hon. 
Minister is this. If you refuse a per
mit to a man on a particular route in 
your State Transport Authority area, 
then the least that you should do
to give him a permit on some other
route. You can make it a rule to
refuse permits on certain routes only
in cases in which you can accommo
date the private operator by giving 
him permit for, say, five years on 
some other route. This will be some
solution of the problem. I know
it is not just not to allow him
to ply his trade on a route on 
which he has been plying for long and 
on which he has got, not a pre-emp
tive right, but a right in the nature 
of Easement. Your rules may say that 
the permit is only for five years. But 
the human rule is that everybody
should be allowed to continue in his 
profession in which he has specialis
ed, Therefore, every person who has 
been operating on a route has got, 
if not a legal right, at least a moral 
right, to be allowed to continue opera
ting on that route. If you do not allow
it, the only thing you can do is not 
to use your powers imder the Com
pensation Act, and deprive him of his 
property etc., but to give him permit
to operate on another route. If you
make it a rule that any person whose 
permit is not renewed will be given
an alternative route, you will have
brought relief at least to the tune of
50 per cent to every person.

I am just submitting for your con
sideration that there are two pr®b- 
blems before you. The first is the 
question whether you can give some 
sort of compensation. The second is, 
you acquire the bus or give him com
pensation for that bus. Xo my mind, 
the trouble is not so much th \t you
do not give him compensation. The 
trouble is that you do not acquii e his
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bus. Either,you should acquire his 
bus at a suitable value or you ^ ou ld
give him an alternative route. This 
is but pure justice. In 1950, when the 
Bill was there before the House, there 
was an amendment moved by Shri 
Deshbandhu Gupta. He, myself and 
some other Members of the House got
together and he brought this amend
ment before the House, I will read
out a few portion of it:

*^9A. If—

(a) the renewal of any permit
is refused to a permit-bolder
under the Indian Motor Vehicles
Act, 1939, or

(b) any limitation or condition
is imposed other than those speci- 
fled in the application for the re
newal of the permit, or

(c) the Road Transport Corpo
ration decide to acquire any 
undertaking of any permit-hold- 
er in part cwily, in accordance
with the provisions of this Act . 
etc.
This was the amendment and the

principle of the amendment was ac
cepted by Shri Santhanam, who was 
the Minister-in-charge. He said:

**l have already explained that 
in pursuance of the recommenda
tions of the Select Committee, we
have undertaken the examination 
of the Motor Vehicles Act. The 
point mentioned by Mr. Desh
bandhu Gupta is certainly one of
the most important points which
we are examining in that connec
tion. In fact, the question goes
much farther. It is not a question
of mere cancellation of permits. 
As a matter of fact, there have
been very few cancellations of
permits as such. The real prob
lems are non-renewal,, or keep
ing the people in a state of im- 
certainty by issuing temporary
permits. I do agree that when
persons have worked a bus for a 
long time and have cultivated a 
particular clientele, or when they
have invested a lot of amount, 
some kind of justice has to be
m et^  cmt. In what way it could

be done in our country, according
to the circumstances, k  a matter
that we are examining’ When our
examination is over, that wotild 
be brought forward as an am ^d-
ing Bill before this House. That 
will be the proper time when all
these amendments can be consi
dered. Now, Sir—I can only say 
this theoretically—if any such 
amendment is accepted, besides
prejudicing the prospects of this 
Corporation, it can very easily
be avoided. For instance, a per
mit may not be issued in favour
of a Corporation at all. Or, a per
mit may be cancelled, and the 
departmental enterprise can nm
the route for six months and 
afterwards, the Corporation may
take it over, in which case, this 
provision can easily be avoided. 
It is only if all such provisions
should apply in all cases manda
torily that the operators will get 
any kind of justice. It is no use 
trying to get that through the 
backdoor in a purely permissive
legislation. That is the point that 
I have been trying to emphasise 
on my hon, friends. They admit 
this; but they want me to com
mit myself many times to ihe
assurance.”

Aft«r this was said, I also
intervened and spoke in the fol
lowing words:

“After the assurance that we
have elicited from the hon. Min
ister in charge of tfa^ Bill, I 
should think the should
be allowed to rest. matter
of fact, it is not a question of
compensation as much as the mis
chief of iion-acquisition. As soon 
as a bus Is  refused permit, or a 
permit is not renewed, the diffi
culty of the operator is that he is 
left with his bus if it is not 
acquired. I can imderstand, linder 
the provisions of the Motor Ve
hicles Act, there may fee cases in 
which permits are refmi^ on 
grounds which are not any
way favourable to or which
do not relate to any
interest in the Coiporation. The
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broad question remains whether 
in all cases in which a permit is 
refused, the operator is to be
compensated or not.”

**He may be compensated or he
may not be compensated. After

it can be argued that a permit
was given for a specific period
of time, and that time having ex
pired, it is no longer inherent in 
the operator to demand that he
should be given a certain com
pensation. Ordinarily we see that 
a permit is renewed if there is 
no default with the operator
and in ninety nine cases out of
hundred, when the permit will be 
refused, it will be done in favour
of the Corporation. Therefore, my
humble submission is, when the 
new legislation comes, as the hcwi. 
Minister has promised, that would
be good time when all these prin
ciples could be gone into and we
could evolve some sort of a for
mula by which justice could be
done to the operators.”

I requested my hon. friend to
withdraw the amendment on the basis 
of the assurance given by the hon. 
Minister. I have studied the proceed
ings of the present Joint Committee. 
On a certain occasion, a decision was
taken that compensation will be given
in the case of non-renewal also. I do
not know what subsequently prevail
ed with the Joint Conmiittee. They 
have now made it a rule that so far
as non-renewal is concerned, no com
pensation will be given. The only
reason given is this. When permits are 
cancelled or when the conditions are 
modified, the Joint Committee say 
that they have enhanced the rate of
compensation. Because these rates 
have been enljp*iced, they are not giv
ing compentiilion in the case of re
fusal of renewal. This is robbing
Peter to pay Paul. I do not understand 
the logic. In the case of refusal of
renewal, the difficulties are such that 
the man is without any remedy. Even 
if it is cancelled or there is a modifi
cation, for some time, the man is

allowed to ply his bus or truck. What 
happens to the man to whom renew
al is refused? He is in a worse posi
tion. I should think that he is the man 
who should be given compensation. I 
understand the low rate of compen
sation if the truck or bus is not ac
quired. That is Rs.‘ 400 in the mini
mum. A person may be given a per
mit today. After six months, may be, 
it is cancelled. He cannot recover
even part of the cost. Even if the 
whole thing goes on for all three 
years, it is tantamount to Rs. 7000. 
You have to make a choice between
Rs. 7000 and 400. The only course
open to him is to go somewhere else 
and try his luck. This is not the way
in which persons who are having a 
truck, ordinary people who own one
bus,—sometimes, one bus is not own
ed even by one man—should be driv
en to such desperation.

What we should do is like this. In 
cases where you cancel or modify the 
terms or when you do not renew it, 
it must be the bounden duty of the 
Government to see that some alter
native route is givOT so that he may 
be able to recover the price of his 
bus as well as earn his living. Gov
ernment is not in a position to do it. 
After all, the country is so vast. The
transport routes to be opaied are so 
many that Government can certainly
accommodate all these people. Even 
then, I should say that they will be 
doing pioneer work in th^ country.
There are thousands of routes which
are not yet opened. If these people
are.given these routes, we will gain 
both ways. First of all, we do hot 
deprive these gentlemen of their right 
to compensation and user of their
property. On the other hand, we will
see that the country will be op«id up. 
The people will bless the Government. 
I know in my backward district, 
people desire that buses may be run. 
The people will also bless the Gov
ernment that after such a long time 
at least, buses have come, because 
they do the work in hours, a work
which was done by the bullock carts 
in days. In both ways, we will be
benefited. When all these routes are 
opened, the coimtry will progress.
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My humble submission is this. 1 
want two things. First of all, in case 
of refusal of renewal, proper com
pensation should be given, because, 
after all, you are taking away what 
was his business before that time. 
After all, when you give a permit for
five years or three years or two years,
it is your own sweet wilL Everybody
is in your clutches and you can do
whatever you like. If a person is 
given a three year permit, he cannot 

♦recover the price of the bus. He can
not do anything if you do not give
him a permit. Nothing but justice re
quires that you should make your
rules in such a way that nobody is 
deprived of his just dues. It is depriv
ation of the just dues of a man if
you do not acquire the property and 
do not give him a route. If you do
not give a route or acquire his pro
perty, what happens to the bus? It is 
all national property though it is in
dividually owned. We cannot allow
this national property to be wasted. 
I can understand your giving prefer
ence to the State Transport Authori
ty. At the same time, I do not under
stand how you can be justified in not
looking to the interests of these poor
people, you can say, middle class peo
ple, and depriving them of their pro
perty. It is deprivation of property if
you do not allow him to use it in the 
way he likes to use it. All these land
routes belong to the people of this 
country. We have defined our for
mula in the Constitution. We have
said that we want individual dignity
and unity of the nation. You have to
develop individual things and corpo
rate things. You will have corporate
things. I love corporate effort It Is 
all right that you make efforts to see 
that the people have co-operative
property. But, at the same time, I do
not think that you can have a rule
like this imless you violate the basic
principles of the Constitution. It may 
be that now the law allows you to
have a monopoly of this kind. I do
not object to that. At the same time, 
you must realise that we have stated 
it as a fimdamental right that every
Indian citizen was entitled to have
any profession whatsoever. You are 
depriving all these people of fhe
602 LSD.—

profession that they have been
doing for long. There is no reason 
why they should be deprived of
this you do not also look after
their essential interests. I do not
make any difference whether they
come from Punjab or some other part
of the country. I am anxious for the 
citizens of this country. If they hap
pen to come from Punjab, I must 
show at least equal anxiety. It is not
a matter of Punjab or any other part 
of the country. It is not only in Pun
jab that private enterprise is going
on. I submit on b ^ a lf of all persons
who ply their buses and use them for
earning their livelihood- You have to
look after their interests. When you
have the State Corporation or State 
Transport Authority, these persons 
should be allowed to have their own
individual profession and should not
be made only the conductors. Let 
them enjoy the profits and the divi
dends that they earn from the invest- 
mait. In respect of both these matters, 
notice of amendments has been given. 
They will come up in the course of
the discussions, I would request the 
hon. Minister kindly to consider them 
sympathetically. Compensation is one
thing. What I want to emphasise is, 
the consequences of non-acquisition
are much more serious than Ihe con
sequences of not giving compensation.
I would beg of him either to com- 
prasate them or to make it a rule
that in all such cases, alternative 
route should be given for 5 years.

In the case of trucks also, the diffi
culty will be the same. You give
routes to these people i| r 5 years. In 
case you cannot do it, acquire their 
buses and give them good compen
sation. There is a proposal that for
finding out what the compensation
should be, there should be a tribunal. 
You may do anjihing that you like. 
I know we have changed the rule re
garding compensation. Yet, the Prime
Minister and the Member in Charge 
stated that they did not want to victi
mise the people in giving compensa
tion, and that they will %e quite fair. 
I think our Government which is wed
ded to a socialistic pattern of society
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will not deprive the pec^le of their
property and belongings. Give fair
compensation. In case that is not done  ̂
give t h ^  alternative routes for five
years, even if it be in other provinces
or routes, etc. I would, therefore,
plead with all the emphasis at my
ccnnmand that he will kindly consider
the suggestions sympathetically and
do the right thing by these private
owners.

R ’SPRT ^ ftv̂ TT
«rar % f  1 Rr^<i£

^  I eft ^

iTr?HhT w H t  ^ flTRT ^
fciVIWT t  ^  ^  ̂  ^

ftr ^  ^  ^TN szR^rnr ^
?rnr -d^fd ^  ^  ?iw ^
ŜTHT t  ^  ^ WT

SITO P̂T̂ TT ^ ^ I 4 ^

*rr w r  ^ ^

% snNrrfTTff ^  ^ f ^  ^  ^
grr ^  w ? t  ferr i ^  ^

?TOT «ft IV  W  +IH;i ^  W  ^  ^

^snw ^  ^  ^  ^  ipfhr^
f  ^  ^ fH t ^
q' ^  ^ ^  I fw fV
WR ^ ^  ^  TOT ^

pn" <TT ^ ^
?TR t  irm hr ^  ^  ^

T̂f 1TTORH W  STT ^ ^

^  3fT?T ^ f% W -

'»iHdI ^  ^ f ^
«TR ^  ^ ^  ^ gnN rtof ^

<4M)i? («ii^i?)
^ ^  ^  I  I ^
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13.42 hrs.
[Pandit Thakur Das Bhargava in t?M 
Chair]
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^323 Motor Vehicles 28 NOVEMBEB 1956 (Amendment) BiU 1324

^ «rFT # ^ ^

^  <ftr ^  P̂RTT ^
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%n  ̂^  f ,  ^ T̂RTTTir ^ ^

f ^  w  *pt «ftr ^

^  W ^ FFrrcrr t  i

q r t  I ^  >ft <\̂ t; -̂v  ̂ I  I 

% f ^  T̂TT ^'t ^  f
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TFSTT TTT

^  ^  f W  5TW

^  ^  % 3̂5TT % ^
^ ^ STF̂  ^  ^  I
?RT fR“ ?T ^  ^  It f w
flRT & f^ ^ ^  ^
^  ?fWf ^  «TTW ^  ^  ^
^  ĉT ^ ^  T̂Ht ^  ^

f¥ ^  ^ ^  ^  ^  I
( m r q ^ )  ^  ^  ^  T T ^- 

I; ŝftK w ^  I f̂*f»H

^ ?Rn: t  I +^Pf^d ^  ^
rft ^  3̂*̂  ^ ^
^Cjfd> ^  t  ?ftT ^

^ I %fer
^ ^ I ?TPT ^  ^

5T9^ I  f¥ f ^  5 zr^ ^  ^^TTT 
^ ^  ^  >̂PT 

7̂%" f̂t*T ^ ^ ^  ^  ^
^rrft f f ^ ^  ^
H îfhT ^  ^ I ^
f^RRT ^  ^-f^RTR %
?P?[T |?TT I ^  ^ 'TT

^ 1RT t  fv  5ZT^^
^ ^  ^  ^  ^  ^  ^  ^
t ” ^ ^ ^ ^ ?rrr ^  f̂tf^
% =FR^ ^  ^  HWTOT ^ I
^  ^ ^ I ^

^  5ftf  ̂ ^ T̂̂ J i  1

WT ft^ (^ T fsp q fx^ )
^  ^  #SnMTW  ̂ (<H<1«^^) ^  ^
T| t  I T̂TT # ( ^  ^laimcT)

^  . ^^iH îp r  f w  I,
(5ftiTT) ^  ^  #^HFTT^ I,

^  ^ feiT
^ 1 %r+M ^ ^ ’jftr
tt¥ ^̂ RTTli % ^^FFTTii^ ^

.̂ Tt? ^ W T t  ^  5rft f̂TOT 
^  5T|f ?rrqfT 11 «rrr # ^  ^flf^

51  ̂ I, ^  ^  ^  'RH' ^  I ^  
TO ^  ^3T  ̂ I f̂t «TTT

?raqfNf % ^  (% ^  *FPf-
^ )  5PT t| <T «ftr ^  «TTT
^ r̂ R-qf ^  ^  ^
T| t  I ^ ( f ^ )  ^
^ 5 R rT ^ ?r^ ?n :^ ^  ^ r w i  ( ? ^ ^ )

I  i r f ^  I?T 5P ^  «T5^
5T?1 % w t  ^  ^  t|  t  I ^  ^

% ^  I
^ f^ ^ ^ «ik ^

^  ^ t  
?ft «rrr jftftr ^
^  ir  ̂ ^  T O  I  I T̂TT ^ ^

-T̂ IHHÎ vd̂ K ^ ^
i^ r ^  (im f^ w ) f  ^  ^  ^
?fr ^  ^  ^ ^
TO% ^  f  I it, T O  I  ^

f  ^  qr 5TTT ^
qftpf! «f\r +<tfMf?PTf ?r ^  I  «fV̂
^  ^  ^  ̂  f w  TOT t
3T̂  ift i  ^  ?fWf, ^  viN rfW f,
^  ^liygO' (TO^lr) ^ ^  ^
^rro TOT left TO
>ft ^  ^  I  ^  ^  ^  «rrr 5T|)f t o % 
I  I ^  TO ^  ^  I «nn: ^
f^ 3 | ^  (5!^fhPTq) ^  *FT̂  t f
¥? (t o ) îrr ot ^  ^  t
^  ^  ^  ^  ?m f  ^  ^

(TORIJFT) 2̂TRT ^
5tf3R, T?Tf^ #?Jj; 3ft p i  ^  OT %

W  ?TTO ^ TOT I  ft» ’ TTSjh:
(PtF ^ )  ^  <

% f?FR ^  ^  f^5T5T (5TOT-

f?T3T ? ftM  ^  ^  ^ ^  ^
TO  ^ ftf^  I ’snftrr ^  ?ft



1^27 î̂ otpr Vekicies 28 NOVEMBER 10^6 (Amendment) Bili 132S

 ̂ 'dff *pt 5PT *PT 
^)PRT I  ft> f̂ SJTfeT 

fen  T̂*f %ttK ^  ^ ^  ^  ^
OT t̂̂ Tt ^  ’TR #  I ^  ^

ITH q k  ^  ’UTOT t  #  ^  ^ 1
^  ^  ^  ^ 3TT I,
sftfv STT̂ trft ^  iTTfFTT ĵf3?T

?ik ^ ^  ?T ̂  fl% I
^  »IT4kJ ^  2̂TFT ^  ^ ^  CITI5

iftfb ^  # ^  ^ (w r )
^ *TT I ^rry ^  ^»nr ^
^  f  , ^ ^  ? n ^
^ f  ^ I ^ «TT T^

P̂i>H  ̂ R̂T *ft% ^
ferr w  I ^  fipirr w  ? w f -
^  ^  ^ ^ ^  ^

(?rf) ^
f ^ ^ t ^ ^ w « r T T ^ < n r ,
*T ^  Wl 5RWT I

^ ^ ?ftT TO ^  ?TT̂
4 ^  «JTR f^tfrnr ^i^ai f

?rnr ^ ^  ^  f̂%; ?ft
t̂*TT I fsRT r̂*RT

(̂3^ )  ^ ^  f,
(f^fAwrf^) t,

^rt% «TTT ^  ’(TTT
( W ^ )  #TtM W  ( f w )

^  eft ÎTT VPn ^  ^
>̂nr v3TTt?T ^  ^  ![t t  • 

5 ^  fe r ^  ^  TO* ^  ^̂ TR ^
T ^ «n f% ^  ^  f s f t r o  ^
r̂ft% % ^  ^   ̂ ŝmrr

w n  I ^ ^  t^^fhr (tt5®t ) 
? fk  ? n w ( f ^  OT>r) %

^  ?rrt#2: ^3n^ tnexsnw
(TTHT-f̂ fsft ’̂ ®̂RT ^3TPT) 3TIT^ f w
*rJ, fro  5Tr?#? ^  ^

^  % f^RT ^nn I ^

^‘ ĵfhrf̂ nff ?t ^nnfkrr wk f^nrr
%  ^  #  ftRRT ( ^ )  ^nrnrr 
f5TT I, ^  ^  ^  ^  sJTTir f w
«ftr ^̂ TTF ?  ^ ^  ^  ^
f̂ Tvnrr i ^  ^  Hdl'»ii ^  f in ^
#W f % f e f f  ^  ^  ^ ^  pTT
ftr vuTK ^  ^Rt% ^
t| ?ftT v m r o cfr ^  ^
’TTTT f̂tr ^  ^
(?tft) trjpfti I ^
TOR WT^fe ^  ^  5fWf ^  ^

«ftT y^nRTi 3TT̂
^  *rf I

,9(^11 ?  4" ^  pT^-’R Tf^
firar I ^ r̂?T ^nrt f^ -^ ir^ +  «rr 1

# «fT ft? i m r  TT^ ^  ^
^ 3i|  ̂ ^  ^  I , OT
% TT3̂  T̂ ^  ^  fernr vnr f̂t?tt

^ I ^  ^ ^ t̂ F
4>*̂ rH'̂ 1i % T j^  ^  «rrr ^

^ I ^ 4^1 ft  ̂ -̂hKI
? n w  ^  ^  ^T?rf STTO «rr ^ftr 
^  M̂ T̂R> «ft, #  M ? r f ^

’Tf^ ^  ^ *7^^
«ft, ^TFR ^  TOR ^  ^nr^TR
*ft— TT (^-»^i ^rra')
% T̂TrTT ?c îRi I
vlftR' ? R— ?r — N̂HI'HS %
ffTRT ^  ^  I  ftr

ciHH ^T^FTR T ^  % ^̂ TRT 
TO  ft̂ TT W  t , ^  ^TRR ^

R̂T ^  î«<*i+ic ^Xt  ̂ ^d)
t , TT fl(fir<q^  ^  I,
ĴPHT WTyU ^  ^

I, 5RfFT ^  ^ 5̂TOT
Vftdf ^  ̂ ( ^ ^ )  ^
t ^  ^ ^  f  I

A ÎVfWd ^ f  ft?
fRT ^  W  ^  ^  4ltnft^ «Pft ^
Tpsjt<jy<qr | ^
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r̂?T ?ft OT
^  ^  ^F f̂NRT ^TRffT «f ̂
VT?ft ^Wt ^ ?l̂ f»rT ^

Tf>r ?ftT ^  ^  >ft w  ^
I iw î  ̂?rrr ^  ^  frfro

^  ^  ^  snTĉ  ^rf^4 ?Rff
%“ r̂rf^nh’ ffVr ‘PTR’ +<»̂  <1»fl
^ ^  ^  f 5̂TTO ^

^  ^  ^  f^^fl SRFR ^
in ^  ^  ^
grHad t|^ i w ^ r M r  % ^  ^

^ T̂PT ^  fk^N* ^
^  =^rrf  ̂ ?TTT ^TR%^
( ^ ? r f ^ )  ? ,  ^ ^ ^  5 ^
5T f s i  sit̂ ftt ^ ^nNrfwf
^ ^iV?r 5TOT ^

^  ^ ) yTT̂T’ft I ?PR

^  ^ ÎITHT 
^ WTT ĤTT felT ?ftT 4 »^ 0

^ < w ^c|^ H fw ( ijirtr),
( s r f^ ) ,3 n M 2 :q ^

f+^f^ ^  <TRft ^  o^«*HI ^ ?ftT ^
3PfTt% % ^ ? T  5R t , ^
^ s f t i ^  ^  t  I ^

^ ^ N ^ ^ 4 ‘f>di ^ ft) ^sjr^^rra" 
i f  9rr^%^ ^  ^v^’hiF?
^  frr^r^ ^  ^  ^  ^T f^  I m
TO ^  M+TT ^  ^*tf ^ T̂RTT ^

cR" cR>, 5T7HhT ir^
« w r w  t» ^  ^ (H'̂ i^O
^<ldH) +l»J;l ^
% ^  iR  t , ^  % ?TfETK ^

^  5zm m  ?  ^
^rrr

^  ^ I ?TTT f̂TT
epli^, i f i fw R  ®ftr ^
*pt ^  T ^  ^  W ^

ÎTT ’̂ H’ F̂PT ^  ^IRiR I

^  51^  % T̂RT ^  ^ ^
'Hl^a T̂OTT v fffv ¥7 #  ^
^TPH ?rFIT ^  ^ R̂T*r WT
wFm r f  I

Shri V. B. Gandhi (Bombay City—
North): We welcome this Bill and we
are glad that it has at last come before
us, and it has come from the Joint
Committee in a greatly improved
form.

I shall just try to say a few words
on the question of compensation. In 
other words, I shall deal with clause 
62 which contains the sections that 
provide for compensation. I would
begin by saying that this House should
adopt a bias towards being not only
fair to the operators but also being
just and even a little generous. I hope
the old issues or the old cries of help
ing capitalists and of exploiting the 
poor man, cries which were raised at 
the time we nationalised the airlines, 
will not be raised on this occasion, for
we all know that a vast majority of
the private operators are small men
or small operators or men with small 
moans. The Planning Commission
estimates that about 95 per cent of
these private operators are small 
investors, and therefore, we ought to
look at this question of compensation
with this thing in mind.

The Joint Committee has done well
in liberalising and increasing the rate 
of compensation, but this increased 
rate is going to be paid only in cases 
where the permit is cancelled or where
the permit is modified or restricted, 
but the Joint Committee has not 
thought fit to agree to pay any com
pensation in cases where the permit is 
not renewed.

Under section 68F (2) (a), we
empower the Regional Transport 
Authority to refuse to entertain an
application for the renewal of a permit.
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Then again, in section 68G (3), we
say that

‘no compensation shall be pay
able qn accoimt of the refusal to
renew a permit tmder clause (a)
of sub-section (2) of section 68F.

Now, with this power, it is very
clear that if we do not want to pay
compensation to an operator on a line 
which Government proposes to acquire
or has the intention of acquiring. Gov
ernment will start, by refusing the 
renewal of the permit. I am informed
that resort has been had to this prac
tice in a number of cases by the
States. I think it is rather not only
not fair, but I would even say, it is 
rather mean.

renewal, the State takes over the 
route, that original operator should be
considered eligible for payment of

 ̂compensation.

14 hrs.
Dr. Rama Rao: May I ask the hon. 

Member whether it is his intention to
penalise the State for having given
permit for four or five years?

Pandit K. C. Sharma: Penalise the 
tax-payer.

Shri V. B. Gandhi: If he wiU permit
me to finish he will understand my
approach.

Sardar A. S. Saiffal: He is no|| 
understanding yet.

We can understand that an operator 
who accepts a permit for a certain
limited term ought not to expect com
pensation after the temi is over; in 
other words, we can understand that 
he is not entitled to claim compensa
tion after the term is over. Still, we
should also accept, and we ceui also 
understand ttiat it is only fair that the 
operator is entitled to expect that 
vinder normal circumstances, and il
there is no fault on his part, the per
mit will be renewed in his favour.
Now, if we agree to this position that 
even though he is not entitled to claim
compensation, he certainly is entitled
to expect that imder normal circimi- 
stances, the permit would be r^ewed,
then, of course, we can see the justi
fication for having to come to another
decision, a decision different from
what the Joint Committee has come 
to. I should think that at least where
the renewal of a permit is refused and 
immediately after a short interval the 
State comes in and takes over the
route, it is clear that the motive for
refusing the renewal on the part of
the State was to deprive the man of
his trade, the continuation of his 
operation and of any compensation to
him. I think that is not fair. Could
we not do something? Could we not, 
for instance, say that if a permit is 
refused renewal, and if, within, say 
one mcmth, or three months of such

Shri V. B. Gandhi: The objective
behind this Bill is not jxist to see how
cheaply nationalisation of road trans
port can be brought about, but the 
objective also is to see how cheaply
and adequately transport can be pro
vided to the community jointly by the 
State-operated corporations and by
private operators. That is the larger
problem before us, because we know
that today the State is not in a posi
tion to undertake the enormous burden
of providing the entire transport needs
of the community, and the private
operator has still a place and a very
significant place in the scheme. We
are informed that as compared to
about 10,000 buses at present being
operated by nationalised agencies, 
something like 36,000 buses ar̂ e stiU 
being owned and operated by private
operators. If for such a very large
part of the transport service we have
to depend upon the private operator, 
it is only wisdom that we arrange 
things in such a way that the neces
sary investment will come forward,
and the necessary number of entre
preneurs will also come forward.

Then there is another aspect. After
all when we are having all these big
development schemes and nationalisa
tion schemes in which public funds
are being employed in increasing
volume, we do want to encourage the
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[Shri V. B. Gandhi]
small investor, the small saver. From
actual statistics it is known that these 
small operators draw upon th e ' 
resources of small savers, small 
investors; that saves the State from
having to produce fimds for the ser
vice which these small investors are 
willing to take over, provided fair
conditions are made x>ossible.

Just a word about acquisition. 
Acquisition of the property and assets 
of the operators has not been pro
vided in the BUI. I think it is a good
thing. There is nothing inherently
wrong in providing for payment of
compensation for acquiring the pro
perty and assets of operators whose
permit has been cancelled. Such a 
provision already exists in the United 
Kingdom Transport Act of 1948. But 
under th® circumstances existing in
this coimtry, there would be certain
difficulties. Of course, I personally
would not mind if some fool-proof and 
just method of valuation and some 
impartial machinery for such valuation
could be created. I would not mind
retaining a provision for acquisition of
property and assets. But that does not
seem to be quite such an easy thing
in the circumstances we have in this 
country.

Here the House may be reminded of
the Public Accounts Committee's 
Twentieth Report in which a very
graphic description, or graphic account 
is given of the way the property and 
assets of the Gwalior and Northern
India Transport Company were
acquired only just a few years ago. 
The whole process was wasteful and
a nimiber of \mdesirable features were
connected with the procedure of valua
tion of tiie property and assets. It 
may be of interest to the House to
know that out of some 210 vehicles
that were acquired after paying com-
I>ensatibn, 62 of those vehicles were
off th^ road,? were xmfit, for service in 
less # ^ n  one year. In fact, 43 per
cent, df the vehicles ■ ::r' out of com
mission w i^ n  one year and another
15 per cent, were out of commission
m the next year, that is 60 per cent.

of the vehicles for which compensation
was paid according to the methods of
valuation to the former proprietors
were unfit for service, "niese things 
can happen. Usually, in the case of
provisions for acquisition, there is 
always a clause saying that all assets 
wiU be acquired. That is a great 
inconvenience in many casos, because
under such a provision one has to
acquire even scrap, even though you
may acquire it at scrap value. For all
these reasons, I am not prepared to
press the point of including a provi
sion for acquisition in these cases. 
However, something can still be done 
to keep the private operator interested, 
since, as I said, for a very large and
significant portion of our transport 
needs, we have to depend on him and 
we can do that in various ways.

We can, for instance, increase the 
term of his permit. We can afford
other facilities and, in short, see that 
the conditions of remuneration for the 
private operator and the small investor 
are improved. In other words, we
can liberalise all these circumstances 
connected with his trade and keep
him interested. And it is very clear 
that for some time yet we shall need
the private operator; we cannot do
without him.

Finally, I would just like to say one 
word about one recommendation of
the Joint Committee. That is with
regard to clause 41. The Report says:

“The Committee are of the 
opinion that while considering 
applications for stage carriage
permits, the Regional Transport 
Authority should, other conditions 
being equal, give preference, as far
as may be, to registered co-opera
tive societies over individual 
operators. A suitable proviso has 
accordingly been inserted*'.

Now, nobody can take any exception
to a proposal of this kind. We all 
want to help registered co-operative
societies. I am not certainly against 
it; nobody can be. But I want to
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place my own difficulty before the
hon. Minister.' I hope he will clear 
it in his reply.

Now when we talk of co-operative
societies in any service, we refer to
those who provide the service and
tiiose who consume the service. 
Usually, a large part of the consumers 
have to be people who are themselves
interested in the side that provides the 
service. Here I am afraid what we
may call by the name ^registered 
co-operative society* will, in the final 
analysis, turn out to be just another 
limited company, because I do not see 
how consumers are going to be the
people who would also be interested in
the side that provides the service. 
This is just a personal difficulty.

With these few remarks, I whole
heartedly support the BiU.

Pandit K. C. Sharma: I am grateful
to you. Sir, for the opportunity given
to me to participate in this debate. 
This is a very important Bill and I 
congratulate the hon. Minister on
bringing it forward at an early date.

It is a fact that ours is a backward
country. One very important—and 
^ery unfortunate— f̂act that keeps it 
within the category of backward coun
tries is the lack of transport. Also
there is the fact of lack of goods to be
carried. But even if goods are there, 
still transport is lacking. This is bad, 
and for some time to come every
source, private or public, has to be
encouraged to provide enough trans
port to carry goods and to meet the 
necessary demand for growing trans'
port fac^ties

Much has been said—and parti
cularly my attention has been drawn
to the remarks of my hon. friend to
my right—about the workers and the 
operators of the vehicles. I stand for
increasing facilities of transport and I 
greatly feel the need of adding to
those facilities. But I do submit with
all the emphasis at my command that, 
facilities or no facilities, under no 
circumstances should passenger trans
port facilities be left in private hands.

It is one thing to avail of the facilities;
it is another thing to operate witil 
some kind of Tyiinimmn dignity to th0 
Indian women or the Indian citiien.
It is impossible to expect that dignity 
and that decency from this class of
private operators who carry
passengers.

My hon. friend is very fond of the
worker. But let us know what that 
worker is, what is his capacity and
how he behaves. Every minute he
commits acts of crime against women, 
against children--against passengers. 
He kicks them, he assaults them and
he abuses them. Who is responsible
for this? My hon. friend stands up
and talks as if he has no responsibility
towards human decency; he simply
goes for vote-catching and for d M p
popularity. It is an impossible «|9iidi> 
tion. I have gone through all these 
pubUc vehicles which cirry passen
gers. I doare say that their
behaviour is anything but dignifb^,
Daily they commit crimes against 
women; they abuse them, they kick
them, they assault them. Who is 
responsible for this?

Dr. Rama Rao: What are the Gov
ernment doing?

Pandit K. C. Sharma: It is you who
encourage them.

Dr. Rama Rao: On a point of order.

Pandit K. C. Sliarma:
giving way.

I am not

Bfr. Chairman: The point of order
has to be heard.

Dr. Rama Rao; The hon. Monber
said that workers assaulted them and
kicked them. I interrupted and asked 
what the Government were doing. 
Then he said that I encouraged them.

Mr. Chairman: Order, order. The
hon. Member did not mean Dr. Rama
Rao personally. He only said that 
those who advocated a certain plea
and spoke in favour of those people
were responsible, not Dr. Rama Rao
personally. Dr. Rama Rao cannot be
found everywhere—in Meerut, in
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[Mr. .Chairman]
Punjab and elsewhere. So he cannot 
be-expected to encourage all those
people.

Dr. Ranm Rao: I am sorry the posi
tion is made worse.

Mr. Chairman: He did not mean
Dr. Bama Rao personally.

Pandit K. C. Sharma: My hon. friend
is unnecessarily super-sensitive.

So with these observations I do sub
mit that so far as passenger trans
port is concerned, it should be a State 
monopoly. I understand that it would
be difficult for the State to provide
the necessary facilities easily and in
the near future. I understand the 
difficulty that the average citizen has 
to encounter. But that difficulty is 
much less than the in d i^ ty  one has 
to sitffer. So on nO account should
passenger* transport be left in private
hands. Otherwise, it will be simply
going too far. There is no sense in 
expecting that necessary decency and 
tiiat hiiman t)^aviour from them. 
That is the demand of the time, that 
is & e demand of the ordinary citi^n.

Therefore, you may do anjrthing in
respect of the transport of goods. You
may give enough scope so far as goods
traffic is concerned. You encourage
them. I do not mind even if the State 
gives ;subsidies to them. I think under 
no circumstances will railways be able
to carry all the goods that would be
required of them in the Five Year
Plan period. So transport of goods by
road is necessary and should be
encouraged. But so far as passenger 
transport is concerned, it should be a 
State monopoly. Why? Because the 
State emi^oyee undergoes certain
training. He realises his responsibi
lities. He can be taken to task. He 
has to undergo certain training for
courtesy for meeting his obligations. 
He has a sense of responsibility as a 
public servant. The private man is 
neither a permanent hand, nor a 

"^person with any responsibility in this 
regikjr^ whatsoever. So far as this

taking over of the assets from the
individual who is refused the licence
is concerned, it is a national asset and
it should be taken on proper payment 
—whatever, its price is in tne open
market.

I do not understand all this talk
about compensation. Hon. Members
have equated it with the right of
shareholders in Banks and Insurance
companies and others. Those are busi
ness enterprises and the man has to
do something to build up the business. 
But what business do these private
owners of vehicles build? I do not
understand that. The roads are public
property; they are built out of public
money; they are repaired with public
money and looked after with public
money by public servants. The private
owner has simply the right to ply his 
vehicle over the road. Whatever he
has invested is the investment on buy
ing the motor vehicle. The right to
ply the vehicle over the road is the 
ri^it given to him by Government.
Therefore, I do not think he is entitled 
to any compensation. Public money
can be paid in return for something 
acquired. If you get nothing in 
return, why should he be paid com
pensation? The right to ply a vehicle
over the road is the right of the State. 
If the State refuses to give him that 
right, then, no question of compensa
tion arises.

Supposing the State  ̂takes over dur
ing the course of the permit What 
does the private owner lose? His 
vehicles will not be able to ply over
the road. Then, take over the vehicle
and pay whatever it is worth in the 
market. The right to ply the vehicle
belongs to the Government and not to
any individual. What is the thing 
that inherently belongs to him that 
he hands over to Government for
which he should be paid compen
sation? The very word 'compensa
tion’ means pajring something for
relieving the hardship caosed or likely
to be caused by the transfer of certain
rights which the citizen possesses. In
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this case the citizen possesses nothing
and gives nothing to the State. There
fore, my hunjble submission is that, 
on the principle of paying something 
in return for something taken, no
question of compensation arises. Of
course, it is equity, fairness and 
justice that he should be protected for
being deprived of the anticipation he
nad that he would be permitted to nm
the vehicle for the whole period for
which the licence was issued. If the 
permission is withdrawn, the vehicle
can be bought by the State at a price
which it can fetch in the open market. 
That is all.

With regard to the criticism that 
some of them were bought and they
were, foimd useless after 6 months or
1 year, I say, it is a question of indi
vidual bargaining. Somewhere the
mistake might have been committed. 
With experience and a better sense of
responsibility, our people would be
able to do better bargaining and pay
the price after due consideration so
that State money would not be wasted.

With regard to the conductors and
others I wiint to submit that they
should receive training so that they
should know not only their jobs well
but also know the elementary ways
of dealing with citizens. They shoiild 
know the ordinary decencies of life.
It is no use saying that a man has 
worked for 12 hours. I cannot under
stand how that can be so. Generally, 
so far as passenger vehicles are con
cerned, a man will go at the most 
twice. They go for a single run a day 
and that is not much work. Even if
they are over-worked, it is no justifi
cation for being rude or imcivil or
intolerably bad towards people. They
must know how to work and behave
properly; and, for that, they must 
undergo a certain course of training. 
It is not merely standing in the vehi
cle and working as conductor. It is 
no good. They must be really doing
service to the people. Therefore, the 
work should be done by well-trained
people in a good way. That only will
be real service done to the people. 
Our i>eople should know how to do
things and they must rise to the

occasion and do things in the right
spirit. Service not acceptable is an 
imposition on the people. It is true
that we need road services; but, that 
need is something and to suffer 
indignity is something else. No decent 
person is going to suffer indignity or
indecent behaviour for the sake of
this facility. Why should people be
treated like cattle? There must be 
some respect shown to the citizens. 
The people who run the services
should be trained to give better
service and to have good behaviour.

Sliri Visn_____________ J a  Reddy (Chittoor);
Mr. Chairman, the question of regula
ting road motor transport has been
agitating the mind of the Government 
since a very long time—in fact, since 
1850, when the Motor Vehicles Taxa
tion Committee’s Report was made
public. The name of that ComipHtee 
beUed, to some extent, the funMons
of that Committee. ̂  That Committee
reported not only with regard to the 
question of taxation o f motor vehicles
but also considered all aspects of
motor transport in this country and, 
particularly, the develc^ment of this 
form of transport.

Ever since that Report came out, 
the Government of India m a ^ ^ v era l
attempts to call several conf^|^ies of
the State Governments and iffiied to
impress on them the necessity ^f
accepting certain of the importimt 
recommendations of the Committee. 
But, strangely enough, the State Gov
ernments were very much reluctant to
accept certain proposals made by the 
Cfentre and this measure before us 
now is only a compromise measure 
and it does not fully reflect the
intentions that the Government of
India originally had. However, t o v ^
extent to which it has been ag^«ed 
upon by the State Government,-it is 
a defimte improvement and it con
tributes to the development of motor- 
road transport in this country.

I need not dilate at any length over
the importance of this industry. 
Several Members have already made 
their observations on that point. I
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wiU content myself by observing that 
at no future date cam we expect that 
our railway system will be able to
meet the transport needs of our coun
try to the extent and in the same scale
as we would desire. Therefore, the
necessity of developing the motor
transport is very obvious and I need
not, lay stress at great length on it. 
However, I would like to make one
observation and that is that the
development of the transport industry
is intimately connected with the deve
lopment of the motor industry as 
distinct from the transport industry. 
The necessity of developing a motor
industry is also quite obvious both in
times of peace as well as in times of
emergencies. We must have a very
healthy nucleus, a very strong nucleus,
of the automobile industry because 
that is the basis of all our efforts both
in war and in peace. ,

With regard to the provisions of the
Bill, I would like to confine my
remarks to one or two items that I 
thought I should submit to this House. 
One important thing that the Joint 
Committee has done in this measure 
is the creation of an Inter-State Trans
port Commission. With regard to
inter-state rules both for passenger as 
well as goods vehicles, there has been
considerable diflftculty. It was very
difficult to make State Governments
agree to a uniform policy with regard
to plying of vehicles between two
States. The only exception as far as 
I know is the friendly agreement
reached between Madras and Andhra. 
With regard to the other States, I am
afraid there has never been an agree
ment and there has been considerable
difficulty. I am very happy to note
that this Inter-State Commission has 
been set up by the Central Govern
ment. It is a body which is not so 
much infiiienced by the State Govern
ments because the views of the States 
in these matters are likely to be con- 
flictiiig, and therefore, the Centre has 
takCT over the power to regulate
inter-State traffic.

One tHing I notice is that this Com
mission is not charged* with the task
of fixing the quantum of taxation for
the inter-State routes. It is only
charged with the duty of fixing the 
permits or regulating traffic in other 
ways, but with regard to taxation, 
nothing has been said by the Joint 
Committee. That is a very important 
aspect, and I think several disputes 
between State Governments can be
traced to this question of taxation. As
it exists today, the vehicles plying on
inter-State routes are taxed twice or
thrice, as the case may be, by the
States—if the route goes through three 
States, it is taxed thrice; if it goes 
through two States, it is taxed twice,
and so on. That is a very great 
burden and it has put fetters on the 
free flow of traffic between one State 
and another by road. I think it is 
better that, if not in this Act, at least 
by regulations and rules, it should be
provided that the Inter-State Commis
sion will be charged with the duty of
fixing the taxation also on the vehicles
plying on these routes.

There are certain other aspects of
this measure which are not quite to
my liking. One thing is the question
of fitness certificates to be granted for
two years at a stretch under this 
measure. Fitness certificate is a very
essential thing for both goods and 
transport vehicles. This certificate 
will be extended for two years at a 
stretch, and in that case it would be
very risky for the passengers and for
any people travelling in these vehicles. 
I should think that this certificate 
should extend only for six months as 
at present, and at the end of every six
months, a thorough check-up of the 
vehicle should be made by a competent 
officer or authority. It has been said: 
in view of the provisions in this Bill
after all when a new vehicle is put on
the road, is it necessary that its fitness 
certificate should be examined at the 
end of six months? At the end of six
months, the vehicle is almost new and 
therefore, Tt would not be necessary
to go through this examination. But
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whatever it is, we can agree that if it 
is a new vehicle, the examination may
not be so thorough. It shoi2ld be left
to the competent authority, and the 
motor vehicle inspectors are techni
cally qualified people and should be
allowed to judge at the end of six
months the fitness of the vehicle to
ply on the roads.

Another provision is that the Chair
man of the Regional Transport
Authority should be a person with
judicial experience. Certainly it is a 
very welcome measure. However, it 
should be left to the State Govern
ment to decide on the point, because
very often it is very difficult for State 
Governments to place the services of
a judicial officer to look after this 
work, and in the pressure of his work
what actually would happen is that a
judicial officer will not be able to look
after this work properly and he would
authorise the Regional Transport
Officers to look after his work because 
he is empowered imder this Act to
authorise some other person to look
after his work. That means that the 
judicial officer will not be able to
spare his time, will be merely a figure 
head and will be attending only to
very important functions while the 
routine work will be entrusted to
bureaucratic authorities. I do not
think it is quite feasible to put in this 
Act that a person, who is a judicial
officer, should be the Chairman. It
should be left to the good sense of the
State Government to decide on this 
point, and I do not think we should 
make any specific provisidn in respect
of that.

It has been said by several hon. 
Members very strongly that all other
things remaining the same, the
co-operatives should be given prefer
ence in the matter of granting routes, 
both for transport vehicles and stage 
carriages. This has been tried in 
Andhra and Madras with very bad
results. They tried to give preference
to co-operatives to a very great extent 
in the matter of granting routes and
the result was that overnight all sorts 
of spurious co-operatives sprung up

and the services that they gave to the
public were bad. I have really no
objection to giving preference to bona
fide co-operatives, but, the Gvoem- 
ment should take very great care to
see that these co-operatives are not
spurious ones, just set up ovem i^ t
for a different purpose of earning a 
few routes, but really genuine workers’
co-operatives. How that is possible in
connection with this Act is a matter 
which I cannot properly understand. 
I hope it is possible to make some 
such regulations in the rul«B.

There is another legal question, 
although I do not pretend to be a
lawyer or a person well versed in law.
I remembtf to have seen certain judg
ments of courts in which it has been
held that there should not be any dis
crimination in this matter as betweoi
a co-operative and an individual. Even
if we provide in this Bill to give pre
ference to co-operatives, how far can
that be applied in view of this judg
ment is a matter for others to deter
mine and decide. I cannot give any
opinion on that point. However, I
would like to urge strongly that only
genuine co-operatives should be given
preference and not spurious ones.

Much has been said a b ^ t taking
over the assets and payinf compen
sation and so on. Nationalisation, 
taking over of all the assets, etc. are
all inter-connected matters and they
should be dealt with as such. I could
appreciate the argument advanced by
Pandit K. C. Sharma who said that 
permit was a right, vested in the 
operator by some action of the Gov
ernment. But, it is a r i^ t  which is 
actually owned by the State and
therefore the pajrment o f  compensation
could not be justified. That ought to
be the correct attitude. Apart from
the correctness or otherwise of the
attitude, I do not see how the oi>erators 
themselves will benefit by the com
pensation for the imexpired i>ortion of
the permit. In my opinion, it should 
be the pre-emptive right of a State to
nationalise any industry whenever it 
likes. The right to ply vehicles has
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been conferred by the Government
and it should be the right of the Grov- 
emment to nationalise it without any 
compensation. But, in this connection,
I would like to urge that the taking 
over by the State of all the assets of
the persons who are operating the 
routes should be made compulsory. 
The operator is not going to be so 
much benefited by the payment of
compensation of a few rupees for the 
unexpired i>ortion of the permit as by
the payment for the assets. I can give
an instance to this House.

A few years ago, the transport
imdertakings in Madras were taken
over by the Government with the
result that the big and small operators
who were in possession of efficient 
fleets were left with huge stocks of
spare parts and a number of vehicles
of all sorts— t̂hings useful for the 
operation of transport system. But, 
the Government would not buy any
thing from them. So, they had to go
to the open market and sell the things. 
The Government went and placed
orders for brand new buses costing 
Rs. 40,000 or Rs. 50,000 each. All the
old vehicles of the private operators
which were operating efficiently on
the roads till the previous day were
taken off the roads. Who benefited? 
Large number of vehicles have been
immobilised and so much of foreign
exchange had been lost. Therefore, I 
suggest that there should be a rule by
which the assets of the operators 
should be taken over by the Govern
ment or the municipality or any other
organisation, formed by the Govern
ment to take over plying vehicles in
certain routes.

The Joint Committee conceded
generously that the period of validity
of a permit should be five years for
goods and passenger vehicles. I do
not like to go into the rationale oi the
argument advanced on behalf of the 
Committee. I would like to suggest 
that it should be for an unlimited
penpd coupled with the right of the 
^b^ijmment to take over or cancel the 
permits for specific purposes, such as

nationalisation, etc. I see no reason
why at the end of five years again 
this i»rocess of renewal should go on
and some compensation should be
given for the unexpired portion. It is 
all confusion of thought. I would
earnestly urge that the validity of the
permit should be for an unlimited
period with the proviso that there is 
no question of paying compensation
for the route. Government should
have the right to nationalise and
take over the routes whenever it 
wants.

I would make one observation mih
regard to the bogy of competition be
tween the rail and road. The x'ail- 
ways . have admitted that in the near
or distant future, they are not likely
to meet all the transport demands oi
the country. If that is so, the argu
ment advanced by them is inconsis
tent. Certain arguments advanced 
by the spokesman of the railways
say that wherever there is a rail 
road parallel to the motorable road, 
permits for transport vehicles should 
not be given. I do not think that it 
is consistent; I do not think that the
railways will ever catch up with the 
demand for the transport and the 
people will have to depend upon the 
road transport. This argument has 
no validity. I would like to make 
this observation because this has 
been put forward very often by emi
nent people who ought to under
stand things much better.

With these observations, I welcome
this measure and offer my whole
hearted support to this measure 
subject to the observations that I 
have made.

^ ^ ^  STTf̂ nFa’ ( ^ ”
iR f) t , ^  ^ »TfT-

^  w  ^  ^

^  ^  ^  Hl^id ^ I
^  ^ ^ TO ^  f ,
W  ^ (T fcrf) ^  T f <1#
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!HĤ t1T ^  5Fi=̂ 7̂ RH ^ 57^
I  I ITRift ^  ^RT ^ f i t

^  ^  «lV5C ^

( t a p f ^  qt^) 5T f w  ^  ^  ^
f i T ^  ^ITf^ ^

Vr%5%SH f^^HI ^ i f ^  ^IVh WTK OT 
% ^  ^  ^  1TPTT t  ^  ^

^

fid̂ m t  ^  ^ ^
 ̂ f  «ftr ^ trsh^

(d'0*7) ^  t  I ^  JTf I'

oT^ «rrr ir^  ^  v d f f

^  ^ t3[5iH ^fa<s^R ^  I
4  ^rorar i  ftp ^  ^  ^ Vo

'̂>n'< % v It t  ^ ^

4Î HdT ^ 1% f̂ TTT 3IT5 ?̂ f̂t’ ft

^  ^  f̂ftr  ̂O i| ?̂R ^  ^  ^ftr
^  f% ifsdH ( ^ ^ )

<C^  ̂ % +<1^ ^  ^  56^4 ^ T̂PT̂
f i r  \o apfr? 7  ̂ X ’ t r f ^

0^4^^) ^  5f7W ^Tf^ I ^  ^

m d ¥ ff  ^ #  f% ^  i j f ? ^
T̂̂ nrT #  w f t  ^nfhr f

?TT^ »̂T  ̂ ^  ^ r f^  I
i f  TflZT ^pRTftf % %

^ H«iMHT^ WT
^  TT T h R ^  ^m^RR 

f i T ^  ^ n f^  ^  TT %■ I

^  ^  ^  ^

5TT̂  ^ fv  RXfrf  ̂^  ^  ^  TT^ ( l^ )
*T  ̂^ ^  ^ t  ^rtr Îqn̂ id
^  spt ^TfW ^  ^ ^

^  ^  ^nr ^  I  %  ^

^5. % SIK ^ ^  itepSte: #
^ JTf 'Kfirs: ^
^  ^  t  • ^  ^

% fW  q r f ^  ^  t  ?ii^ ^  ^
fa ? t^  t m̂?T?TT f
^  ifV ^ ( # f ^  ^ T -

<tf^r?) ^  ŝrrar t  ^  ^  ^  ^  ^

% ^ ?ftT fw ff %
^  ?r*ft ^  t|  f  ^

^  ^  ^  ?TR ^ ^

grr Tft t  in’ ^  ^  w rew  ^rtr ^<{*\c 
frvT^ ( ^  ^ ^  ^  ^

nj\jfm 4̂ î l̂ «̂ ^̂ l ^ i

% ^  rTTiR ^

(!I>TTT) f*fT ^  t®, ^  ^

Jfrd^ ^  f̂RT ^ 1^+HF

nm ^  ^  ^  ^  ^NHHd #
^ feTT (vPm+tt n  f% ^)
^  «TFT ^ ^  apt ^ jg r f^  f ^  I W

% ?TTT ^  ^  ^  ^  ^  ̂

ŝnf̂ iT f^  R̂ ct'f̂  [̂f̂ PFW »%̂ T?T
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f w  t T̂Tffs: ^

|, ^  ^
% tt^Pt w  (v-i^^rdi) f #
Fpft ^  I  ^  ŝft̂  ^
^  W  +N TT" ■’d ^  T̂R7% T̂TT
f  ^  ^  ^  ?[?T % t| f
^  ^  ^  ^  ?TTT fr«r ^  % t|  f
?fr ^  ^  < h R ^

I ^  ^HR y t f  ^

t  *̂t ?TPT ^  3(ft w r  t  «ftr
% 5rnr f r̂qir w5x^ ^ f  \

^  (?Tt!7̂ JJT ^ )  ^

' ^  *T ^  ^ A
=̂ rrfm- f ?m- ^  ?tpt

^ 5frr ir ̂
( w )  ^  ^RTftf w?t ^  ?nt^
(?ra#) qr ?rfw w  (̂ fi^ )  ^
t’ I ^  P̂Wrti ^  ^  IX

% fM" ^
^  ^  ^  qr =̂ T̂RT 

t  *PTf% ^  fTT ^  ft^
^  ^  I ?TT5T fRRT

I  f¥ f̂%3T T̂̂ rr tp» ir? ?rtr 
f  ̂  ^  fT?: #5 ITRTT t  ?rtT ̂ PETf

«r ̂  r̂T?TT ^  ^  I  ?fk
^ F̂TT ^ prrff

(f^pftfqrcr) f ^  t  ?flT 
5̂ftf¥ ^  ^  ?fk

^  % W ^  f t ^  5PHMI t  ^  IHTT 
f̂ fT̂ ft m*{\r\ ^  % f q ^

t  ?ft WTT ^rf%  ̂ t^*ft
^  ^  ĵncTT t  ?fk ^
^ ^  I, ??W m x  UTITPT ^
^  5ft 5^  iiT% % fiFir TOTwr

^ I ^ ^ ft>

% ^  # w  %
^ ^niWT^

5? 3rr̂ nf¥ ^  %• ^
^ f̂>TT ?ftT ^  ^  ̂

*T̂  t̂’TT ^  ^  f¥ T̂PT ^  ‘T>i*J;̂  
*Tî  % ?TRFT I

^  #  W T  ^3TH  ̂ f  ft»
f W i t  ^  f  I ^  ?Rr WT

^ n*f* T̂*T
3N> f̂lff ^ I '̂*iTO «jF«i»«J
q^ftnrt f  i ^ f t i#  ^  ^rmR

f̂ Ml, 3̂̂  ^ ^ T̂ wr r^'T;
?ftT «PT!TT »̂nr ^?*r ^ r : ^1W

^  WR" ^  T̂Rft 

^  ^  ^  t  ^  ^TRfW ^
'RTT *T̂  •*f̂ dl ^ I ^  ^  ^  ?rnT
aftRjr % 'jrfw ^  t^f^nrt % r̂nr «pt 

^i^Rr ?T  ̂ *f)̂ <i ?R» ^  «pr*T
^  ^w rr ^  ^ I «nR 
?Rt ?rrT ^ ^

»t>1HH '5n% ^  ?TFr ^
n̂i|t »T r̂«ft ^Ml ^  *T«̂ F I %il[̂ 'Wii

ssrrf^ m ^  ^  |, ^sfer
^  F̂T  ̂ ^  ^  T̂RfV ^ I ^  ^

T̂T̂  % ?r*TT R̂VTT EIFTRt
^  »̂rdt dl" r̂nr

T̂TJrPT ^3T ^‘T»dl ^ I ^f^*i 

rft ftiW  (’Mi'^i) ^ ^  ft»^

mr ftr ^  % q-RT ^  #Mfacgj I, 
f̂+H ?Tî  *<M*1I q«T ^  ^  ^

^ ^  I ^  ^  ^ ?irsr ^  T^
f  ^  ^ TT^fW t' ^  5F
^  w I ^ ^ ^  iT iw
f  ^  ^  ?ITT 3IT^ I  I ^5TRf 
^  ^ *t»1̂  dic^«h T̂ T̂ ,
3ft ^  fS" #* ^  ^ f ,

^  vfhfr ^ ^  9̂XTw
 ̂ i% qfsvTv ^ ci+trO'ft

11 ^  P̂fT w r iT ^ f^
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% ^
F̂RTT ^ ^  ^ I

^  ?TPT spRW 3fmT^
^nft» ^  ^  ^  ^  ^  ■’hn t̂stt 

^ ^  ^  ^  % MvrXw  ̂ (^TOTT^r) 
^ i ^  >̂̂ TT
^ v̂Tr¥ ^  *HN
^  ^  W  ^  ^  tr^f^nft
^  ^  ^TtftRT ^  I

15-12 b n .

[Mr. Deputy Speaker in the Chair}

^  ^ g I >5fH%
f  f^  W  1^ 5? ^ t  ^
?TRr T̂T ?nft ^
f  I ^ ( l ^ ^ )  ^

t  ?ft 5sn̂  t
^ ’TT  ̂ ^
f^pm [̂1% 1^  ^  ^  <i«nin*T><?i
f s w ^ )  «rr ^

I ^  W  ^ f
f% ?rnT ^  c*T»fn‘T‘f̂ <ri ^ ^
%fip5T

(^ fT ^ ) f t  %
^ I  ^  sN? I, ^  ^

I, ?nR OT ^ f^ W  T(T^ ^
f̂t ^  '*(1̂  ^ ^ ^  I

^  ^ ^  ^  I  # * r  ( ^ )

(jt̂ t) ^  qr ^  ^
^  #»T

iPT (^^I’dT^) ^  I t r fw s  ^

T=C ^  «i«rHM ^ ^  ^  '»i*irlT ^
f t ^  I  I r̂r̂ f ^  ?TN 3̂tr% t ^

q rrq f^ | ^  ^  ?T^

d̂ >rĤ '<?r ^  ^  ^  t  %  T̂TT

n»r ^ (̂ sfFTsr) ^

5R ^rfewT I  I ^
^  ^ g f% ^
sFtf ?TRjfr ^  ^  ^ ^

(W^5[Tftr^) ^  ^
t  I
f t  5̂n?ft I  ^ ^

^ ft̂ TT =®rTf̂  I
?irT>^ ^  5rn% t fsnrlr ^  ^

I  ^ ? n ^  % ?TFr t ,
?FT i n f ^

I  I ^  ^  I
^  ^ ?fh: ? n ^  % 5TFfT ’TT I  I 
^  ^  ̂  ’̂ rrf^ 5̂Ttf̂  ^  ^
I  f w  »RT t  I

^  ’STRIT «n<.al f  ^T^-
?iV5C ^qKT f^RT5T (̂ 3̂ TOTT-

^ [^ )  ^^rrWt Ŝ̂\K ^ ^  ^
^  T̂FT ^  q r f ^  ^ w 'V  I

% ITR% H tT̂  f t  TO
=iTT  ̂ f% ^  T?: ^ ^  ^
^  $  5f>̂  t , ^  ^ -

W T ^  f  ^ f^Rnn
^?TT ( ^ ^ )

I

Shri T. B. Vittal Eao (Khammam): 
In the Joint Committee we have 
tried our best to improve the origi
nal Bill and very salient and salutary 
amendments have been made in the
Bill by the Joint Committee. The
crux of the whole problem is how
road transport could and should be 
developed in order to move the goods
offered, in view of the fact that 
railways cannot move < all the goods. 
In the past there was a sort of com
petition between rail and road trans
port, and of course, that is not there
now. Now the problem is how best 
we can co-ordinate road and rail
transport in such a fashion that we
will be able to move all the goods 
offered.
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Much depends upon how this 
amending Bill, when pass€fd, is going
to be implemented. Today, for
instance, though it is not agreed by
the road transport operators, they
have always moved high-rated traffic, 
leaving low-rated traffic to the rail
ways, with the result that the rail
ways had to haul goods at a lesser 
cost. We have tried to co-ordinate
this. The operators also agreed that 
in some places where the road runs 
parallel to railway line, there should
be some sort of restriction on the 
type of goods to be carried. Of
course, that is not incorporated in 
the Bill, but I hope the authorities
while issuing permits will take note
of this and see that some sort of
restriction is placed.

One very good feature in this Bill
is regarding the authority. We have 
laid down that the authority shall 
be a judicial officer or shall be qua
lified to be one. Of course, I hope
that while appointing the authority, 
the Government will see that first 
persons who have been judges are
are exhausted and then only go in- 
for persons who are qualified to be
appointed as judges. This is a matter
which the Govemm?ent should take
note of.

The Joint Committee have doubled
the compensation provided in the 
original Bill. Originally it was only
Rs. 100 per vehicle for cancellation or
medification of the i>ermit. Now this
has been doubled. Even the original 
compensation laid down in this Bill
was not computed on a scientific basis. 
We were told, it was done in some
way. It was done at a time when th e . 
prices of motor vehicles were not so 
high as obtaining today. That is why
we have doubled it. Actually having 
given a blank cheque to the private
operators that there will not be further

' nationalisation of the goods transport, 
you are preventing the State Govern
ments from going ahead with nationa
lisation. You have succxmibed to the 
pressure of the private operators that 
there will be no further nationalisa
tion. The nationalisation of road
transport has been taken since 1932.

Even after 25 years, only 9  per cent, 
of road transport is nationalised and
the r e m a in in g  91 per cent, is in the 
hands of private operators. During
this period of 25 years, though nationa
lisation has been going on in several 
States, there has been a relatively
increasing development in the private
enterprise also. In India, there is a 
vast scope for the development of
road transport- There need not be any 
fear in any quarter that nationalisa
tion will do harm. Statistics prove
that we have not reached the satura
tion point as regards road transport. 
At this time, to double the compensa
tion put in the original Bill without 
giving any scientific or rationsil basis, 
is not comprehensible. ^

We in* this House, on several 
occasions, have been pointing out that 
road transport cannot be developed
unless and until you also pay some 
attention to the workers who are 
engaged in it. You have brought this 
Bill. But, labour legislation for the 
statutory protection of the employees
In road transport has not yet been
brought. In the Second Plan it has 
been agreed that a Bill will be brought 
forward. Last time, when I brought 
my Bill, the Labour Minister assured 
me that he is bringing forward the 
Bill. Eight months have elapsed. That 
has not seen the light of day. In the
Tripartite Standing Labour Committee, 
it was agreed unanimously both by
the representatives of the Government 
and the employers that such a Bill is 
long overdue and it should be brought. 
Of course, the Transport Minister will
say that it is left to the Labour Minis
ter. I would only request him to
advise him to bring forward that Bill
as quickly as possible.

One other condition should be there. 
Any private operator who does not
observe the labour legislations pro
perly should have his permit cancelled
without any compensation. To simi 
up, compensation should be reduced, 
not Rs. 2 0 0  as reported, but at least to
Rs. 100. When an alternative route is 
offered to a private operator, whether 
he accepts or not, he should not be paid
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[Shri T. B. Vittal Rao]
any compensation. There should not 
be any condition. If you put in a con
dition, it will not help. When an 
alternative route is given, his consent 
need not be obtained. Otherwise,
what will happen is, he will invariably
say, I do not want the alternative
route, pay me compensation. Because, 
he can get a good amount by way ol
compensation and later on, he can
again apply for a permit elsewhere. 
All these things should be borne in
mind.

Shpi Heda (Nizamabad): Mr.
Deputy-Speaker, I welcome this Bill,
particularly as it has emerged from
the Joint Committee. It is evident
that the Joint Committee has done a
nice job and the Bill, as it is, gives
proof that the Joint Committee had
thoroughly debated and discussed the
various aspects of the problem and 
it had a nice grasp of the problem.

Every progressive country is deve
loping four modes of transport, rail
ways, roadways, waterways and air
way*;. In this country, we have yet
to develop the waterways, the cheap
est mode of transport. Airways are
•nly a matter of luxury or dire
urgency. This is not within the
reach of the common man. So far as 

; railways are concerned, .we have done
particularly well in the goods sec
tion, much better than any other
coimtry in the world. Our wagons
are doing much better work than any
where else. But, so far as the road
ways are concerned, I stiU find that 
the old spirit is working there,
namely that the interests of road
transport should be subservient to
rail transport. At one time, it may

; have been admissible when an allien
Grovemment or foreign interests had- 
a hold on the railways and road trans

, port was in Indian hands. Now, in
the changed context, it should not be
so. I would go a step further and 

J say that t ^  Government should try
to inculcate a healthy spirit of compe-

!; tition between railways and roadways
I even though both may be in the

nationalised sector and in their own
hands. Therefore, the bifurcation of
the Ministry of Railways and Trans
port or the severance at least of the
present interdependence would en
able the roadways to get better justice
than they get at present.

Road Transport has two aspects, 
carrying passengers and carrying
goods. So far as carrying passen
gers is concerned, I am very clear in
my mind that it should be nationalis
ed as much as possible. I am not in
favour of buses being plied by private
people. In fact, it was a big surprise
to me when my hon. friend Dr 
Jaisoorya on my right said that when
private buses were taken over by the
former Hyderabad Government, ser
vice conditions deteriorated.

Dr. Jaisoorya: I did not say so.
Shri Heda: I was then in Hydera

bad. I can very well say that in
Hyderabad as well as everjrwhere
people feel happier and free and 
fearless when these buses are 
nationalised and they are run by the 
Government, rather than by private
people.

Shri U. M. Trivedl (Chittor:):
Question.

Shri Heda: I am not going into the
details of the harassment or other 
tactics used by private persons. Re
cently, before the Hyderabad State 
was trifurcated, I visited once more
the Ajanta caves. I had a chance to
see the working of private buses 
between Ajanta and Bhokardan. I
found that at least 50 per cent of
people more than the capacity of the
buses were dumped into the buses 
both ways, where easily one more
trip by that very bus, which was
waiting for hours and hours to get 
more passengers, would have been
possible. I do not say that in evei7
private bus, this is the service condi
tion. But, in most cases, it is so. 
Therefore, so far as this service is 
concerned, there should be no motive
of profit or anything else. All these 
Duses should be nationalised.
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I am aware of one aspect of this 
problem, namely, that private bus
owners, particularly those who own
one or two buses, are quite adven
turous. They open new routes. 
Opening of new routes is a very
healthy sign. That ultimately helps
the Government and the nation  ̂
This should be encouraged. As stated 
by so many of my friends, the initial 
permit for new routes may be for
five years and in certain cases even
for longer periods. I am very clear
that it should be made clear to
them—and I think it is quite clear
to Uhem— t̂hat the (route may be
nationalised at the expiry of that 
period.

So far as the goods section is con
cerned, I think we should create con
ditions so that the carrying of goods
by road may be encouraged, because 
it has got its own advantages. I 
would only give one example. The
part I come from is known for grow
ing good quality custard apples. We
grow custard apples in such abimd- 
ance that it is a staple food for the 
poorer sections, and to a certain ex
tent it even goes to waste because it
is produced in such wild abundance. 
But in the last few years there has 
been a very interesting development
Bombay was found to be a very nice 
market, and particularly Mahbub- 
nagar District is making good money
by sending these custard apples in 
lorry loads from Mahbubnagar
thjrou^ Hyderabad to Bombay.

1 About 600 miles they cover within 24
to 30 hours, and t^reby they have
shown that in certain aspects the 

. roadways have got certain advantages
over the railways. Not that it can
be quick, but it can touch both the
ends, the place wher® the goods are
to be picked up and the market 
where the goods should reach. There
by it also saves a lot of time.

So far as shorter distances and
small quantities are concerned—
distances of about 100 miles or less, 
and a few tons of goods to be taken 
from tDne place to another—I think
the roadways have a definite advan
tage over the railways. But one

difficulty that the roadways are 1 
feeling in this respect is that the 
condition of the roads is not good
and they are not maintained properly.
There is no machinery—once I had 
put a supplementary question in this 
regard— b̂y which the Government 
can find out the pressure on any 
particular route. I had given the 
name of a particular route, the route
in my constituency from Shakkar- 
nagar to Nizamabad, which is about 
16 miles in length, on which the 
pressure is very great. Most of the
vechicles that pass on this road are
heavy ones like lorries and at least 
one vehicle passes every minure. 
In spite of that, the road is ^ways
not in a good condition. It is not
cemented. If cemented, it would
ppove mdre eaonomicaL Every
year it is repaired and repaired very
well, but it remains in good condi
tion only for a fortmght or one 
month at the most, because the pres
sure is so much. Then it deterio
rates again, and again repairs have
to be undertaken. And that is why
the people in the partici:^  place
will welcome visits of Union Minis
ters because they feel that if they
visit, the roads may be repaired, 
there may be a second chance of re
pair in the same year.

Shri U. M. Trivedi: When the
Prime Minister visits.

Shri Heda: Therefore, the Govern
ment should devote itself to opening 
new routes and repairing and main
taining the old routes in a proper
way.

I would give another exampla. 
Take the case of Natioi^ Highway
No. 7 which is supposed to connect 
Cape Comerin and Delhi, the capital 
of the country. I do not think it
was repaired during the last ten
years or so m the section from
Penganga to Pandharkawada whic^ is
a short distance of about 18 miles,
though it is part of such an import
ant national highway. Therefore,
the Government diould devote more
attention to the maintenance of the 
roads which will give very good en
couragement to road transport with
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[Shri Heda]
the result that road transport deve
lops in proper proportions.

Before I refer to ano&er point, I
would again refer to the aspect of
nationalisation. It was said that 
when buses are nationalised, the 
price paid for the buses is much
higher, the poor people who were
having one or two buses suffer etc. 
May be, there are certain aspects 
which are inherent in a big nationa
lised corporation or department 
which we may not be able to avoid, 
but as public consciousness grows
and as the vigilance of this Parlia
ment grows, I am sure that these 
things would improve, and we will 
find that the nationalised corpora
tions work much better. The
example of our airways in this re
gard is a good one. After nationa
lisation, particularly in the interna
tional sphere, we could expand our 
activities adequately, and I think in 
international air travel India has 
made a name and has got a very
good '"place.

Much has been said about form
ing co-operative societies. There
are two types of co-operative societ
ies which produce contradictory re
sults. A  co-operative society which
is imposed from the top creates a 
different type of situation and 
gives different results. If a co
operative society is started by some
body interested in politics or some 
busy body, the result is that his sole
aim is to get as much aid or grant
or loan from the Grovemment, and 
we find that in the course of a few
years the whole money goes away 
and the society makes no proper pro
gress. But the other co-operative
societies which are formed through
the initiative of persons who are al
ready in the trade, who are already
working, imdoubtedly improves the 
conditions. Therefore, when a per
mit is to be given for a new route for
plying the tmses, I think we should 
insist or we should give preference
only to those co-operative societies
which are formed by the operatives
who have been already in the field

for the last few years, and not to those 
formed by new persons who suddenly
come forward and say that they have
formed a co-operative society, or as 
the Bill has given an indication that 
they may form a co-operative society
and ask for preference and permit.
What generally happens is that it is a 
co-operative society in name only. 
Somebody becomes manager or secre
tary of the society. He gets the 
licence or permit in the name of the
society, and then a sort of sub-letting
takes place and the old hands have to
ply. The result is that a new middle
man is created and unnecessary pro
fit goes to a wrong type of person.

Finally I come to the aspect of
compensation. I feel that the provi
sions of the .Bill are very liberal so
far as payment of compensation is 
concerned. I quite agree with some
of my friends, whether they 'are on
my right or left, that compensation
doubled by the Joint Committee is 
not justified, particularly in the cases 
where the licence is cancelled for
some fault of the operator or the
operating company itself. If one is 
guilty, of course one should be
punished, and therefore if the licence
is cancelled for some fault of the 
licence-holder, I do not think that 
he deserves any sympathy or any 
consideration under this Â ct.

The second point in this regard is
that as I have observed that when a 
question comes of paying compensa
tion to big companies or those l|Rre- 
holders of corporations or compani^|
or limited concerns which have got
a huge ^ are capital or who are politi
cally very conscious, who can bring
pressure and create a hubbub, they 
are very adequately paid. Take the 
case of the nationalisation of the air- 
ŵ ays or the Imperial Bank. We find 
that compensation was paid more than 
adequately. The other day I had a 
chance to speak on the Hyderabad
State Bank Bill and there again I 
found that compensation to the share
holders was being paid more than 
adequately. So far as compensation
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for the actual buses or the spare 
parts that Grovemment are to take 
over is concerned, that should be 
considered liberally. But what we
find is that the provisions for compen
sation in respect of the period, for
which the permit could not be used
by the licence-holder, are more 
liberal, while the provisions in the 
former case? are not so liberal.
Actually, the reverse should be the 
case.

Another point that I would like to
submit is that there is no provision
for paying any compensation to a 
person who owns a bus, when his 
licence is not renewed. I think in
most cases, as it has happened in the
past, and as it might also happen in 
future, the question of paying com
pensation may not arise, and ag my 
hon. friend Shri Viswanatha Reddy
has remarked, many buses which
were till yesterday plying on the
roads may go off the roads and be
come silent and dead in course of
time, while the new corporations that 
would be formed after nationalisation 
of bus transport may come forward
and purchase brand new buses from
the foreign market, as a result of
which we may lose not only a good
amount of money but foreign exchange
too. Therefore, it is very necessary, 
irrespective of whether a person’s 
licence is renewed or not, and whether 
it has lapsed automatically or not, that 
if he offers his bus, he should be paid
fair and adequate compensation; and 
if he offers his bus or his stock of
spare parts, they should be taken 
over.

With these remarks, I welcome the 
Bill.

Shri U. M. Trlredi: The idea be
hind this amending Bill is not very
acceptable to me, although the pro
visions, once they are accepted, may 
be.

I am not fully satisfied with the 
nationalisation as it has proceeded
in the various States. The nationa
lisation of road transport has not

brought about any happy results, so 
far as the travelling public is con
cerned.

It is true, as Shri Heda has re
marked, that a bus owned by the 
State will not take up extra
passengers but would just take up
the load that is marked on the bus. 
So, if we look at it from that angle, 
the only good that has resulted from
nationalisation is the not taking into 
consideration the human factor.
The number of buses provided is 
very small; and if these buses are 
the only means of communication on
the roads where they are plying, it
proves a great nuisance if they are 
nationalised. If the bus is owned by 
a private person, discretion is exercis
ed by the conductor or the driver,
and a passenger in difficulty is picked
up even at the risk of some prosecu
tion and is taken to the destination.

Sometimes, the buses are passing 
through jungles, and people are stand* 
ing on the roadside waiting for the 
bus for a number of hours. If the 
buses are private-owned, the passen
gers are picked up, but if they are 
State-owned, they are not, and tiiere 
is no one to whom the passengers can 
complain. This is quite unlike what
obtains in the railways. We know
that on the railways, there is over
crowding, but with all that over-
crowduig, still, passengers do travel;
with all the discomfort that they 
suffer, they stiU do travel and they 
do want to travel. But nothing of
that kind can happen on the State 
road transport. I have myself hud 
many times very sad experiences of
the much-boosted State transport of
Bombay. If t h w  or four passengers 
belonging to the same family are 
standing on the roadside, the ordê r 
may go forth from the conductor tiiat 
only one may be taken in. But how
are the other three members of the
family to remain outside? And it is 
hot the case of a city transport, where
we can say that the person may 
travel by another bus and reach his 
destination; it is a ti:Bnsport whidi
runs for miles from one destination to
another, from one State to another,
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from one railway station to another, 
and so on, and the passengers cannot 
travel by any other transport.

The next thing that strikes me is 
this. On the one hand, there is com
plaint from the Communist Party
wldch desires that there should be
nationalisation (so that they can have
any number of followers who can
come into their hands) that only 9 
per cent, of the total buses has been
nationalised-----^

Dr. Rama Rao: Total vehicles, in
cluding goods and passenger vehicles.

Shri U, M. T r ived i:___and 91 per
cent, is yet to be nationalised. But 
on the other hand, YrhsLt is the benefit 
that has resulted from the nationali
sation of the 9 i>er cent? I would say 
that of the 9 per cent, that has been
nationalised, let us find out what per
centage has yielded any benefit what
soever to the State in rupees, annas 
and pies. I should ^ y  that none or 
them has yielded any profit whatso
ever.

We know, for instance, of the Deini 
Transport Service, and in what bad
a condition it is. Standing at tue 
wayside in Delhi, we always curse 
this system. We wait at the roadside 
for fifteen, twenty and thirty minutes, 
as marked on the time-chart, think
ing that the bus will come; and even
after 3 minutes, no bus appears, ana 
slowly, 32 minutes drag on to 64 
minutes when the passenger hopes 
that another bus may come. Further, 
there are no private buses by which
one can go. But if you go to a city
like Calcutta, where there are private
biises, you will never have to stand 
for more than two minutes, and you
will get the bus you want.

Again, in regard to courtesy, I find 
that the private bus owners are more 
courteous, the conductors on those 
buses are more courteous than those
^n the Delhi Transport Service. I 
can saŷ ^̂ ĥe same thing of the Bombay
.Transport Service also. -

So far as the passengers are
concerned, nationalisation has not 
proved helpfuL And so far as the 
State is concerned, it is a drain which
eats away the taxpayers* money. So, 
looked at from both these angles, 
nationalisation of road transport is not
called for.

I now come to the question of com
pensation. I, for one, do not really
believe in creating a jagirdari for
those who are holding bus permits
for five years, ten years and so on. 
But I also do not believe in expro
priating another man’s property with
out compensation. I see no provision
whatsoever in this whole Bill to take
away all the assets and liabilities of
an owner of a bus which is being
taken over. Why should this man be
deprived of the use of his vehicle
which he wants to use only on a parti
cular route and on a pennit being
granted that that route will be operat
ed by him for his benefit and for his 
profit?

I would therefore suggest that in
stead of trying to give him compensa
tion in terms of Rs. 200 per month for
the number of months during which
he is deprived of the use of that
vehicle on that particular route, he 
should be paid the depreciated value 
of the vehicles, of the use of which
he will be deprived. That should be
one consideration which must be paid
to him. Over and above that, provi
sion must be made that if he is the 
individual owner and also the driver
of the bus or the conductor, all the 
employees of such buses must be taken 
over by the State transport which is 
going to run the service. I say this 
because we have seen—and we cannot 
forget—that nepotism stiH prevails to
a very great extent in our govern
ment departments. And in the State 
transport, nepotism will owtainly pre* 
vail. It being a State trading cor
poration, there would be nothing in
cumbent on that body to nave its 
recruits from or through the Labour 
aSxchange. I do not beUevo in these
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Labour Exchanges also. I have 
founjd them to be equally nepotic. 
Jobbery and graft do exist there.

So my submission is that if those 
who are already employed as conduc
tors and drivers on those buses which
are plying on thie particular routes are 
served with notice and their permits
are cancelled, all those conductors and 
drivers and all other mechanical 
hands and all such labour as might 
have been employed to run that parti
cular service must also be absorbed
by the State transport. This must al
ways be made a condition precedent to
nationalisation.

Nobody should be allowed to get 
rich at the cost of the State. I do not 
know if each bus will cost Rs. 50,000, 
as one hon. Member put down, or
only Rs. 15,000. I have seen buses 
being made from trucks which have 
been purchased for Rs. 4,000; with an 
additional expenditure of Rs. 3,000 or
Rs. 4,000, they have been turned into 
very nice buses and put on the road. 
And once they are put on the road,
they are worth about Rs. 9,000 or
Rs. 10,000. If you allow them to run 
for only one year, when the permit is 
for five years, if you say, ‘All right;
you get out; we want to pay you
compensation; your compensation
under this provision wiU amount to
about Rs. 9,600, the bus to be our own
in the bargain’, that also is a problem
which must be considered. That 
sort of monopolistic attitude must 
not be allowed to be created either
in favour of the Grovemment or even
as against the Gk>vemment It would
have been better, in my opinion, if it
was not insisted that the moment the 
State transport wanted to start nm -
ning buses, all other permits that were
there for a particular route or for a 
particular area would have to be can
celled. I would make this suggestion: 
let these buses owned by the State 
also run in competition with the other 

•private-owned buses. This comi)eti- 
tion is to be seen somewhere in 
Madhya Bharat. The Madhya Bharat 
Roadways has got its own Stote-owned
bus«s. At many places on account of

permits having been granted by the 
previous States which ultimately
merged into the State which existed
for about 8 years and which we called
Madhya Bharat, those buses continu
ed to ply, What was tiie result?
Every private bus was fully occupied
while the Government bus i2sed to
run with one or two passengers.

So you will have to take into con
sideration the human factor also and 
not decide according to your own
whims and pleasures, that passengers 
must travel in State-owned buses. 
Passengers do not like that Passen
gers like only such buses as carry
them not only comfortably but cheap
ly. If the State-owned buses are 
going to .charge passengers one anna 
per mile and the private owner charges 
only half an anna per mile, people
would certainly^ like to travel, even
with a little trouble, on the private
buses. We know—and it is a com
mon experience of ours—that not
withstanding the fact that the local
trains take a longer time to reach one
place from another, our poor people, 
the third class passengers, flock to
those trains rather than to the fast- 
moving trains. This is because he 
has to pay a few annas more to travel 
in the fast-moving trains whereas he
can easily afford to travel by
slow-moving trains by paying 1 ^ .
With all the discomforts attendant 
upon such a travel, because he is not
a rich man—our ordinary Indian 
citizen is not a rich man; he cannot
afford to pay more— ĥe prefers it

It s^m s the idea of the Govern
ment is to extort the last drop of
blood from the poor people. That 
idea must be d rop p ^  Let there 
now be this idea in Government: en
ough of this taxation; it has gone too
h i^ , imbearable, intolerable; the 
shackles are growing; let us cry a halt
and do something to ameliorate the 
general condition of the masses. This 
can be done at least by lessening the
burden of taxation which is falling on
the heads of poor people. It
seems every effort is being made to 
increase this taxation by one method 
or other.
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The other day we had the Terminal 

Tax on Railway Passengers Bill. 
There also the idea was merely to 
extort more money. Already many 
municipalities soe, legally or illegal
ly, charging t^minal taxes on railway
passen^s who are travelling on buses 
standing in the railway area. A tax
of one or two annas is levied apd 
even if the passenger comes back on
that very route, again he has to pay. 
This kind of taxation is still preva
lent. Nobody cares to look into it to
see whether it is legal or illegal 
taxation. No one makes up his mind
to find out whether legally or consti
tutionally it is permissible or not.

On top of it, as soon as* a State 
transport monopoly is introduced, the 
result always has bee^ that no other 
passenger buses owned by private
owners or bodies corporate are allow
ed to run and the fare rates of the 
State transport always go up. The 
net result is that the passengers have
to pay through their nose with all 
the comfort or discomfort attendant 
on travel in the State' buses. Again, 
as I have said before, sxifficient num
bers of State buses are never provid
ed. Passengers are left on the road;
they are left at evening time and at 
night time, away from their houses, 
away from their villages, sometimes 
four miles away from their villages, 
in thick jungles from where they can
not go back, and so start crying. At
least on railway platforms, there are 
thousands of passengers who are help
ful. The Guard is there and the 
Station Master is there. The Guard
has not got absolute control; nor has 
the driver absolute control. Also
any number of citizens are also travel
ling. As against this, in the case of
the State bus, the gr^at conductor,
who has a licence under this law, is 
the final arbiter of the destiny of the 
passengers who travel  ̂ in that bus. 
He simply kicks; he knows no other

' met?io<is. , When such a conductor
kicks, who is going to complain ^ d
wh<x is goii^g to hear the complaint? 

; And what does it cost to complain
* uriA «diat doe£ it cost to make that

complaint heard? All these problems
-must always appeal to us before we
fall into this trap of nationalisation, 
which, I say, must not be rapidly in
troduced in our country.

16 hrs.

There is one thing more to which
Shri Heda has drawn attention and 
to which I also want to draw atten
tion. Our Constitution provides
equal opportunity for all. In view of
that I see no reason why, simply be
cause there is a co-operative society, 
the co-operative society must be given
preference over an ordinary person, 
a citizen of India. After all, the co
operative society will also consist of
citizens of India. As Shri Heda has 
indicated a co-operative society can 
be formed with shady persons. Why
should such a society be given pre
ference?

Once I had occasion to go to Hissar. 
There I found that a Deputy Superin
tendent of Police had formed a co
operative society and got hold of all
the farm land in the name of the co
operative society, consisting of him
self, his wife, his two children, his 
son-in-law and some two or three
other persons, perhaps, his own
chaprasis. He was running the 
whole show. Similar things might 
happen and there is absolutely no 
reason why such a co-operative
society should have the preference.

Then, there is one thing which has 
been dropped and I suggest that it 
should be reconsidered by Govern
ment. We have laid down a principle
in this Bill that if a permit holder 
loses the chance of running his 
vehicle to the full length of the period
he may be given compensation. If
that principle is admitted, I see no 
reason why a permit-holder who is 
already there should not have a pre
ference in getting the permit renew
ed. I cannot understand why, in one
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case, the compensation scheme is put 
forward for those who are likely to
lose their permits and, in the other 
case, the permit-holders are not to be 
considered for the renewal. They
must automatically be granted
extension. '

One more thing that I would like to
point out is this. The registration
marks are given in the Schedule. It 
is on page 71 of the Committee’s Re
port. I find that Andhra Pradesh, 
Bombay, Madhya Pradesh, Punjab and 
West ^ n gal have got two sets of
initials. In Punjab, the obvious
reason is that the new Punjab which
has been formed is formed out of
Punjab and PEPSU and so the initials 
should be PN and PU. In Madhya
Pradesh, MP and CP are still being
continued; and CP is of the old
Central Provinces. Let me make one
suggestion. At least this CP, the old 
vestige of ours should go away and 
let it be substituted by MB because
Madhya Bharat was a very big State 
containing a number of vehicles
which has now gone into M.P. There
fore, instead of keeping this CP, drop
it out and make it MB so that there
may be some justification at least as 
there is about keeping PU and PN, 
as well as BM and BY.

Dr. J. N. Parekh (Zalawad): I wel
come this amending Bill as it aims at 
bringing uniformity in some aspects 
of the Motor Vehicle policy in all the 
States. The part which the transport 
system has to play in our Second 
Five Year Plan is a very important
one and the judicious handling of our 
transport system is very essential 
particularly when our Second Five
Year Plan has an industrial bias. The 
development of the transport system 
is the barometer of progress in any
country. The modern tendency is 
not to increase the railway mileage 
but to increase the other wings of the 
transport system.

The original idea of the Bill was 
minimise the competition betw<^

the railways and roadways. But that 
trend has now shifted. And, as we
see, the truck transport has achieved
its present lofty position in the eco- 
iiomic life of the country because of
its very fast, flexible, economic door to
door type of service in every nook and 
corner. Modem agriculture, industry, 
busings and consumers have to 
depend , upon motor trucks to meet 
their- dM^ transport requirements in
our "ei^tfuiding economy of the 
p reset d ^  life.

During^ the first Plan period, our 
production rose up to about 35 per
cent, keeping the 50-51 figures as the 
base. In the Second Five Year Plan, 
it is likely to go to 110 per cent and 
in the third, it may go even still 
higher. It is very evident that our
railways cannot carry all this load 
and traffic as has been admitted 
the railways themselves. Therefore,
our road transport system will have 
to bear the brunt and burden of the 
extra load. But what we see is that 
the total investment on road trans
port vehicles as well as the roads is 
very i>oor and the allotment also is 
not a very happy one because the 
lion’s share is taken away by the 
Railways and there is a lopsided deve
lopment of our transport system.

Road transport and trucking and 
trailer system is greatly developed
in U.S.A, and Germany and there is 
a great i>otentiality for development 
in our own country. For this, it is 
essentia ,̂ to have better roads. And,
I suggest the establishment of
National aijd State Road Boards to 
develop our roads so that they can
better be developed at a very fast 
rate. I also suggest  ̂ that all the 
port towns should bjc^inked by con
crete roads so that they may be use
ful for the carrying of our commer
cial traffic and they may as well be
used in times of emergency. Similar
ly, I suggest that all the road bridges
should be surveyed and planned be
cause our growing and expanding 
need of extra load of traffic will re- 
require our re-assessing that problem
also.
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I welcome the establishment of a 

Transport commission en\Isaged in
the present Bill. Among other things, 
I feel that the Transi»rt Commission
should also look into the details of
capital investment, operational effi
ciency, administrative cost and quan
tum of taxation etc. In my amend
ment I have also suggested that the 
Transport Commission should have
power to take such measures as it 
thinks proper to implement the
schemes prepared by it. It should
also look to the security and safety
measures and the fare and freight
rate structure and also the system of
accounting, staif amenity and other
problems. This is very essential and 
the Commission should be vested with
all these powers because it will go a 
long way in bettering the working
of our transport system.

Our present road transport is a good
example of mixed enterprise. In 
some areas the State enterprise is 
functioning and in others private
enterprise is functioning. There are 
small people in the private enterprise 
engaged in this trade, and it is neces
sary that they have a co-ordinated
mode of working. If they may be
given great impetus by forming co
operative societies or by forming
private limited companies or public
limited companies as well as the State 
also joining with the private enter
prise in the road transport system in
certain areas, I think it is good. Sir, 
in Jammu and Kashmir, the State 
road transport is functioning on the 
road and on the same rol[d permit is 
given for the private enterprise to run
its services also. This is very essen
tial; it. gives scope for healthy com
petition and good working and, there
fore, both systems are working very
well, both State transport as well as 
private operators are making profit, 
and it is an experiment, in my
opinion, worth trying.

Regarding the question of cancella
tion of the permit, when a permit is 
refused, I feel that a compensation
adequate, fair and just, should be

given. If a route is taken away and 
an alternative route is offered, well
and good. But if a route is taken
away, then the assets also must be taken 
away, and it is just fair and equitable
as other speakers have said. There
fore, I will not elaborate on that point. 
When we took away airways, we also 
took away their assets. It is right, 
fair and reasonable, to prevent na
tional waste, that the assets of the 
existing operators must be taken
away in case they are not offered any 
alternative route.

Regarding the period of permits, I
feel three to five years in the case of
passenger transport is too small a 
period, as has been pointed out by
many previous speakers also, because
the cost of present day trucks is very
high, and looking to the venture and 
risk that an operator has to under
take—the present day trucks Mercedes
and Leylands cost very much— ît is 
but natural that .the period should be
five to seven years or a minimum of
five years for passenger transport. 
For goods transport also, I suggest 
that the period of five years is too
small and it should be made ten years
to give stability and incentive to the 
private enterprise to go wholehearted
ly into this trade because it is the 
need of the hour, it is very essential. 
If we just create a condition for pri
vate enterprise to take risks and give
them proper incentives, they will go
into it wholeheartedly. If there are 
stable conditions, for private enter
prise particularly when the State has 
not got sufficient machinery to work
entire nationalised road transport—
the goods transport it will go a long
way to its rapid development. The
Planning Commission also has suggest
ed that the goods transport should
not be nationalised. That being our 
policy, ttie period of five years is too
small, and to get stability, I feel that 
the period should be at least extend
ed to ten years.

In the end, I feel that looking to
the potentialities of developing the
road transport system in the country,
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there is a long way yet to go, and I 
am sure with judicious and co-ordi
nated handling, the road transport 
system is bound to flourish.

Shri Ramachandra Reddi (Nellore):
I would like to add a few observa
tions to the discussion on this Bill.

I must appreciate the attitude of the 
Government in having given more
opportimities for better transport and 
having made certain amendments 
which are really reasonable and help
ful. I am inclined to say a few words
about the question of nationalisation 
and co-operation, which has been
talked about very much on the floor
of the House today.

However good nationalisation m i^ t
be, it is a policy that has to be taken 
up with caution, and any policy of
hastening slowly will be more con
ducive to a proper .development of the 
transport industry. I was told that a 
nationalised industry is costlier than a 
private industry, and in this respect I 
am informed that a particular trans
port company in Madras— t̂iie T.V.S. 
and Sons, which is satisfactorily dis
charging its w ork-^as calculated its 
transport cost per mile a t . 10 annas 
8 pies, whereas the Madras Govern
ment Transport costs about 12 annas 
and odd per mile. This is an indica
tion that nationalised transport is 
boimd to cost much more than private
transport, and naturally it should be
understood that any costlier experi
ment by the Government should be
undertaken with great caution.

I have also to mention that there is 
a definite loss in nationalised indus
tries that we have taken up so far in
this country. Apart from the nation
alised transport of Air Corporations, 
we have not found that all road trans
port that has been nationalised in this 
country has been successful. As far
as I know, in Madras it is successful 
to the extent that they are able to 
run the buses, but whether the ser
vice is paying to the Government 
properly or not is yet to be examined. 
Hie figures ^ at I have been able to
secure from the publi^ed figures of

the Madras Transport do not show
that there is much of encouraging re
sults thereof. In fact, a nationalised
transport does not pay income-tax,
whereas a private transport pays to
the Government by way of an income-
tax. Even the vehicle tax, I think, 
has only to be made through book ad
justment with regard to nationalised 
transport. I am not definitely against 
nationalised transport, but I only sug
gest that there must be greater cau
tion. We have to wait until greater 
discipline is felt in the services. 
Greater attention must be paid by the 
parties, political or otherwise, in see
ing that discipline is maintained and 
protected, and Government should also
be assisted in the proper ceirrying out 
of the services.

Nationalised transport m i^ t be a 
very attractive proposition in prin
ciple, but so far, experience has not
shown very good results. We have 
heard that even Ministers have been
suspected of either favouritism or even
corruption in certain places »while
transacting the purchase of some of
the nationalised transport, namely, 
buses. Further, if Government is 
going to take up nationalised trans
port-----

Shri Veeraswamy (Mayuram—Re
served—Sch. Castes): Now they have 
become more honest •

Shri Ramachandra Reddi:
not heard the hon. Member.

I have

Shri Raghavaehari (Penukonda):
He says that they have now become
more honest

Shri Rai ra Reddi: I wish
they become honest more and more. 
The spirit of monopol3ft that will be
engendered in the pubMc sector will
naturally thwart tiie success of any of
the private enterprises. I will m ei- 
tion the circumstances under which
the Tramway Company in Madras had
to be liquidated and I hope my hon. 
friend, tiie Deputy Minister, knows it
very well. All of a sudden the trans
port service had been stopped and 
later on about 600 families had been
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thrown out of work. After some liti
gation and negotiation, even the 
transport workers—about 600 fami
lies—offered to run it on a sound 
basis. Even the Corporation of Mad
ras applied to the Government for
necessary permission to run the 
tramways themselves. But the Mad
ras Government has not done either
of them. That only inculcates a spirit 
of monopoly. I am sure that the 
other Governments which are think
ing of monopolising or nationalising 
could think in the same way and that 
will be to the detriment o l  the pub
lic interests. When the income-tax
is not paid by the nationalised trans
port undertaking, naiturally the Gov
ernment would lose money. The
Government would not be benefited 
by book adjustments with regard to
vehicle taxes. In these circumstances,
I would urge that until every person
who works in a nationalised industry 
becomes national-minded, imless dis
cipline is completely recovered and 
unless so many other factors that 
make a nationalised industry success
ful are achieved, it will not be rea
sonable on the part of any Govern
ment to hazard on things like this.

I heard hon. Minister sajring this 
morning that as far as possible, oppor
tunities will be given to co-oparative
enterprises to take over the transport. 
I am afraid that even in that sector, 
things have not been very happy. I
have seen how the co-operative ins
titutions have failed in their work in 
several places. Probably tiiey have
got into debts which they will never
be able to pay back to the co-opera
tive banks. We have seen some
manufacturing concerns started on a 
co-operative basis. Most of Uiem had 
to be liquidated. Having taken ihese
matters into consideration, the Madras 
and the ^ d h r a  Governments have 
constit^idi^lhiro separate committees to
go into ^ e  entire matter and to re
port on the extent to which co-opera
tion has been successful and also the 
extent to which the weeding out pro
cess should be imdertaken and the ex
tent to which support should be given

to the proper working. If a proprie
tor is there, within a few days he can 
form a co-operative society and get 
it registered. What was run by one
man can be converted and named a 
co-operative institution. There will
be a committee only in name. The 
whole process will be the same with
the result that the co-operation that 
is expected by the Grovernment would
not be able to come forward. Accor
ding to the Co-operative Societies
Act, only dividends not exceeding
6i per cent, can be paid and that is 
not ah attractive proposition to any 
enterprising company. So, some 
camouflage will be laid and what has 
been run by a private individual 
would be run in the name of a co
operative society. That is not a hap
py state of affairs.

I have very little to add to the dis
cussion except to point out to the hon. 
Minister that though sufficient care
has been taken in Schedule V m  for
the limitation of the speed of motor
vehicles, there must be greater cau
tion and vigilance exercised over
these speeds. We find these heavily
laden trucks or passenger buses nm -
ning at very high speeds, at higher 
speeds than those provided here. Any
relaxation of the check would mean 
greater loss of life and dislocation of
traffic. I have seen buses trying to
overtake cars at forty or fifty miles
speed th ou ^  the highest speed pro
vided here is only 35 miles. Without 
some check, there is every possibility 
of accidents happening more often. 
There must be some check on the 
transport of goods also. Starting at 
8 or 9 in the ni^it, they are to reach
some other place at a distance of one
hundred miles or more by the next 
morning. In many such cas^ the
lorry drivers go to sleep and  ̂ the 
lorries, in consequence, go into the 

" ditch and the occupants go to. the hell.

Mr. Deiioty-Speaker: Why does the 
conclude that they all go to hell?

Shri Ramftchandra Reddi: Probably
some of them may go to heaven; I do



ijB 3 Motor 28 1156 BUI i ^«4

not know. Therefore, proper check
Jinc 4o be mftintaiaed In z^sard to
jipeed also.

Shri L. Joffeswar ISingh (Inner 
M aa9«r): JOr. 1
welccme Ibe Bill in ^efieraL It will 
Jse a boon to  -eastern parts of. TnHia 
vhece ̂ this transport jiroblem is very

-tMnspOTt iS not
jnaant to take away the cream of 
byginftBS of the railways. It is a ialse
assumption. It will supplement rail
way transport. The problem of trans
fect is '9ery badly affected due to a 
niynber af ^ttlenecks in iiie -eastern 
parts af India—Assam, Manipur, Tri- 
^aca. •etc. The pnces of the commo- 
4itics are ibeitffozse veiy high as 
4bey ase to  be tran^orted hy air be- 
■caaae, jjometimefi, the zailwiur trans
i t  takes a ioi^ lime. So, the xaU 
teanspoct shouW be .siQiplemented bgr 
load trsffivart

So lar as «atii aifeisai of mad
iraMpcflit is ^onceznd, in mgr State of 
Manipur I doubt whether it will b e
successful and if so, how far. There, 

«aly to the band-loom industry, 
voad transpart is the moat essential 
Industry- M say young persons are 
ewgHs^ed m  this i&dustiy. If it is 
BBtifloalised, i  think that some peo- 
1̂  may be taken but the rest will be 
ttu»wn oat af amployment. In this 
cannftotiop, I  should like to draw the 
attention o£ the M'iriig4«y to n«» 
#ect id  th e prablem. The priirate ea-
Ae^nie is ▼eay helpful in providing 
4BQpleyaaent to the motor drivers and 
aa jf^u pec île.
UatU the whole ^stf»m has been JUk- 
tiimaiieed, these peqple who are ua- 
^deitekiag
aome encouragement from the Gov-

In this connection, I woaM mention
"ttie name of «ie  Manipur Brtvere* 
tTnion. This Union is running side by
side wift) ttie State ^ansport. U is
giving very -good service. Hie OBly 
i^miculty is ftas. About ^  years ago, 
■ftiere was no ^fficulty to get ^
atttomdbile parts, but because o f the 
non-availability of these, it m Ending

it difficult to rsm the aervice. A^ter the
wai  ̂ the Allied iorces bad left a lot
of duinps of these ipare parts in
Aggam anH Man4pur. This Union
other Motor Associations and private
operators used to get their .spare parts
out Jot these dun̂ ;>s, but these have
now -been condemned. A» .roanit of
thiĝ  f.hA industry wbich is run Ijy 
ppv^f.^ r̂ p̂ ratnnc is <ii<>r1ining and
these people are T>nt T̂̂ nlrif̂  profit in

business thug all thA em
ployees who were in  the ^ervioe of
those private qperators have been
thrown out of employment I  would
Tiko to -suggest to thf> hQJ> l/Tinlfitor 
that Government diould invest a cer
tain amnnnt of money to he]p these 
private operators. If this is done, 
tKon tho 4[uestion o f  employment 
oi. a largf* gp>f»tirtn of the population'
will be solved. .Now the position is
♦v>nf thA pTiAgAT%t State transypoct is
v^ir^ riiTi .side by wifli private
transport and it <VMinnt ab^rb all
tedmicians and drivers etc. This is 
HbK point I want to taong to
the no^oe iof tte

Another point is that in the hply
r^ o n s  of India, the only systW 'itf
tran^ort available is the road trims- 
port Where the rail serviot is not
available, you win find that trans
port ^stem  is beizig carried on "by 
road transport On account of Qie 
scarci^ of this foian of transport the 
prices Aggpntinl rfftnmir>ditî *s in
those i t e s  are vexy h^gh. Then

ain, there is the difficulty of export- 
iag therjuroduce of those xegions to
ihe outnde world. On account cf the 
non-availability of transport, the 
commodities produced in 'Qiose parts
cannot be exported outside  ̂ so that 
the economic position of the people
«<mmrt be is^imred. Thus the people
^  these puts are auffering tm account
>of moBHBva îdaility of road traosstort 
iadtities. I  w ^  that Goveomient
ahould give a  csubsxdy to private <̂ >e- 
istors, ao that they will be able to
casry these goods at a reduced xale. 
I f  any aoagestiQii is aocepted, at «dll
gbeneftt the consamer as well as /the 
men who are ^running <1be
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ISbri L. Jogeswar Singh]
Another point that I want to men

tion is with regard to compensation. 
This question has been discussed in the 
House, and a number of Members
have spoken about it  I am not in
favour of payment of compensation
lor withdrawing the license or per
mits issued to the private operators, 
but I am in favour of giving compen
sation to tiiose whose assets have been
taken over by the authorities. Here
again, I should like td point out that 
in my part of the country a number
of private operators have now ceased
to fimction because of the non-avail
ability of automobile spare parts, with
the result that the economic position
of the people has very much deterio
rated. So, whenever any tr a n ^ rt  is 
to be taken over or to be run by liie
Corporation or by the T ra n ^ rt
Autiiority, compensation to those peo
ple whose assets have been taken by
Government, should be paid.

Anofiier point which I. want to men
tion is in regard to the service condi
tions of the employees, who are em
ployed in the State transport We
have State transport in Manipur State. 
There is no provision for the security 
of the service of the people employed
in that organization. There is no
scope tor the improvement of their 
condition, no provision for insurance 
w d  provident fund and other benefits 
which ^ e  generally given to the em
p l o y ^  of Government Their ser
vice o&ay be diaracterized more or
le ss '^ J ^  a temporary nature. There
for^ it should be c(»iSider6d by the 

^liGimtiy that as th^y have taken over
"fliat tKui^ort service they must im- 
pr«v^ the Mrvice conditions of thie 
Employees th6i?e. ' '
' AnoUier point is in regard .to the
conductors. In these parts of the 
country, where the road transport 
ssrstem is not ^vanced, these conduc
tors ^ d  it dfftligttit to get licenses, 
and on this, aectiwt the private ope
rator £a^>eriences some difficulty. 
Therefore, X want to suggest that 
when these conductors are appmnted
some relaxation should be made in
t h ^  conditions of service sudi. Jis

issuing license etc. in the case of
those areas where this trani^rt sys
tem is not so much advanced.

Shii N. B. Mnniswamy (Wandi- 
wash): Mr. Deputy-Speaker, 1 shall 
be very brief, because many of tiie 
points have already been covcred by
other hon. Members, and I shall only
add some more points with regard to
other aspects which have not been
raised by tiiem.

So far as nationalization is concern
ed, though I agree on principle, as a 
practical proposition, I am opposed to
that. Any nationalization at this 
stage is not very conducive so far as 
the road transport is concerned, and 
we have s ^  how after the nation
alization of the railways, people are
not subject to discipline^ how they
are care-free, and the spirit of t o -
vice is utterly gone. I do think that 
nationalization should be given the 
go-by for the present and taken up 
later on.

As far -as co-operation is concerned, 
the principle is all right, but when
we take into consideration how it is 
being implemented by the people at 
the time of running this transport, 
we see that some indiscipline comes
into existence, and th^e is a good
deal of corruption etc. Ther«^ore, co
operative societies also should not at 
this stage be given any priority. It
has been stated by the hon. Miniver
tiiat co-operative societies would be
given priority in respect of giving
permits for transport. I wish to say 
t o t  at stage it is not advisable.
We are introducing co-operation In 
many spheres. So far as land refonti
is concerned we have introduced co
operation. With regard to production
^ f food-grains and other things we are 
experimenting co-operation. But so
far as teansport is concerned, I think 
it IS a novel method to. introduce co
operation. I can imdertand transport 
being given to local Boards or cor
porations. But to run any transport 
on the basis of co-operation is not
advisabte.
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So far as the period for which per
mits are given is concerned, I find in 
this Report that a permit is given only
for five years—it is given from three 
to five years. I am unable to under
stand why this provision of five years 
should be put in. It must be for a 
minimum period of ten years. My
reason for that is this. A  particular 
individual or a concern may start a 
business for running a transport He
must be.able to find out whether
the business is running on a 
profit or loss. He cannot make up 
what he has invested in a period of
five years. Therefore, at least a 
minimum period of ten years must be
given in case of nationalisation. He 
might also by that time be able to
realise the money that he has invest
ed. I would therefore suggest that 
an amendment increasing this to ten 
years instead of five years may
brou^t.

As regards the Board I have one
thing to say. Under the provisions of
the Bill as it has emerged from the 
Joint. Committee, it becomes an 
autonomous body. This Board con
sists of three members and the Chair
man happens to be a judicial officer. 
I quite welcome this provision because
there is some reason behind having
this kind of an outlook. The Board
need not necessarily consist of three
members presided over by a judicial
officer. I only insist that there shoiild
be jurors. There should be at least 
five or seven jurors or assessors as 
the case may be. They will be able
to know the real portion of the ac
tual working of the transport In 
that composition of jurors we can also
include respectable persons, persons 
who have had experience of running 
or plying motor transport There-,
fore, my suggestion is that the Board
con^ting of three members ^ould
have the able assistance of ttiese 
-jurors, fiv<e or seven as the case may 
be. If tiie opinion of the jurors is 
unanimous the Board should neces-
^ i l y  give effect to that decision. If
their opinion is divided, the Board
can, if they like, give effect to fhe
tnajority decision, or else have their 
own decision in the nuitter.

The reason for my insisting in hav
ing these jurors is this. At the time
of giving evidence before the Joint
Conmiittee, it was insisted that tiiis 
Board should also ^ v e  some repre
sentation from the workers. They
have d(me a r i^ t  thing in rejecting
that proposal; the workers need not
have any representation on the Board.
But, at any rate, the jurors I visualise
represent the operators and other
workmen. In that case the workers
will be highly satisfied that these 
jurors will put forward their view
point before a verdict is given.

The last point to which I wish to
refer is about compensation. Clause* 
65 and 68 visualise several principle
and methods by which compensation
has to be given. I wish to add cne
more thing. Instead of giving Rs. 200 
for a month or a ]>art of a mon^h or
Rs. 100 for less than 15 days, I wish
to add that there should be a techni 
cal committee, a committee of eiq>erts 
who can give the real value of trans
port They may be in a position to
five either the market value or the
existing value of those transports. 
The technical committee would be in
a better position to advise th« Board
or anybody who would ultimate]/
grant the money in compensation. 
That tecLnical committee's i^inloa
should be given proper weight In 
the absence of a tedmical committee,
to give compensation on an od hoc
basis, as is visualised i»  one of the 
clauses, is not quite ^ieo^er, and it
will not be workable ia ^ te  long run. 
There are bound to be certain das* 
cr^encies in the long run. *niere- 
fore, if a technical committee is ap
pointed they will be in a position to
a s s ^  the real value. They can also 
take into consideration the oth^ prin
ciples that are enunciated in t ^  Bill.

Lastly, I want to say that I  am very
glad that the restriction has been re
laxed by which a particular individual 
can run transport to any length. In 
addition to giving Hcences to firms or
concerns, I only want to say that even
private persons, who may, prima fade,
not be able to start with any finance, 
if they are^ble to manage ttings th ^
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IShzi N. E. M unisw nyl
ritoaldf alsa be giroi a BeeRce. Ofher  ̂
wise, only rich peraaii9_ will be able 
ta get Kcencey wherefcy' the ra* wiH 
become ri<*er and fk c poor wlH be
come poorw. Yoq nrast also en- 
couraee pnvsCe in<fivkhials who aere 
aMe to do tite |ofo.

Sir t o  as Bfetdraff 1» conemed, they
bflive nationalised traosport in ISenlrcB. 
Bat t e t  is not working properly.
Even for a small defect Bit a rannlng
bos the driver stops and gets out 
saying fliat h e cannot run it any more
with the result that the passengers 
have to arrange their own conveyance
from there. When we natiomdise, 
people, are not very sincere. T h ^
work more or less in a nonchalant 
way. That Is the reason why I am
opposed to nationalisation.

Therrfore^ S r, 1 commend tiiia Bill
with these observatioiis. Barring 

co-operation other
fhii\£g X entirely support Bill.

Shri BL K. Moitra (Culcutta North-
Westi: Mr. Deputy-Speaker, Sir,
in s^ite of the tirades made against 
the proposal o f nationalisation of road
transport, I continue to remain an
unaha.shed protagonist of the nationali- 
lisation scheme. The need of the 
hour requires that road transport 

be Tt̂ tipî aiisAH from now.
■ What is the position? Now our railr 

ways lift only M  per cent of the total 
traffic, is, fairly one-third. 

Our shipping carrier only about 10 
million tnrus of gpndR. The SAmnd 
Five Year Plan, has envisaged that 
there will be a  rapid increase in pro
duction of goods,, and an apprehen
sion also has been expressed that
due to of 4-rftTigpnŵ  tiie
prepos^  o f the Second Five Yt ‘ 
Plan may be handicapped. It is, 
therefore, necessa^ that road tEsnsr 
port dumld inpittasp.

So, carry ^  g o o d s  and c o b » -
plement Iftie ra£tways these rwd
tmnperts shcmid be nafieitalised.

So fai  ̂ lorries and motor vehicles
were not nationalised, but has it
attracted capital? If we look into
the we win that in TtiAin

are only two lorries,
of course, buUock-carts, £ar e^ery
mile  ̂ whereas m Great there
are 22 per mii<> and in tfaZe United 
States of America 17 per mile, H ie i^
fore,, it is necessary that GovemmeDt 
should now take the initiative and
nationalifift this. BiU ia smprxBing 
that while th<̂  T^u before the
House the hoo. Miniirter was pleased 
ta say that the Government have not 
an^ ol
these Iflcries during the neact fi»e
yeaxsi. Grave doubts h^fe been ex
pressed by some hon. Membeia that 
nationalisation would not produce
bettor results w  the desirad resvdts. 
But idt BSfeionaiisatiaD has not branckt
any hi^py or desired results, it is 
not the faidt of natioBalBation,. t e ,
aiter natemaBsation, the munffgwi
raent was entrated te inefBciaBA 
hands and favauritisaB and gorrup>- 
tiatt prevaxliBd toeae. It b  bow a 
laet tiiat t e  Govcnmient hsnre aot

The €k>vemment have already spent 
about Bs. 300 crores in improving
roads during the First Plan period.
T h ^  are going to spend anothw 400 
crores during the Second Plan period.

to free the 
from carnmticp. W there is no proflt 
i»  the State rniOtsrMataga, it ia be

ef coarapt and: ine

I come from West Bengal and 1 
know something of the management 
Qi these buses and lorries. First o£ 
aU,, one has to crosa a hurdle
if one has to get a permit
Seldom does a having no
behind him to back him or na Min- 

behind him or no Congreas 
back hinir get a  p e m ^  It 

is difficult for him to apt a paanlt
although West Bengal roads have got
the capacity to carry moae traffic 
and there i& need tor more traffic. 
As regards bases, canditions huve
improved and more care is bestowed
on the nationalised buses in Cidciitta, 
but there ia horrihle everczowdkig.
Therefore,

; j I behind hu 
i^ ^ iis te r  behi] 
‘̂ ^ ^ lead er to
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a i^  msse tsxies see neeeano^. 1 
wMk Iteat the Sdeet Cmnmittce aw e
aone atteitian to tlntt pseblem;

However, I  wffl Fomt out one otiifflr 
protfera. Coii^?etifion between two
Steter in wmmiag lorm s to move ia
their respective areas is rife. I am
putting forth an example. Calcutta 
is a port which carries the total
imports, of Tiihar and Orissa. Now,
the TtiHflT Government will only
allow as many locries as are allowed
1^ the West Bengal Government to
crosA the borders of West Bengal and
enter Bihar. That creates an im- 
healthy competition and an Liter> 

Trsnqyort Board, has been estab> 
lished. I hope this Inter-State
Transport Board will be given the 
power to aHow mavemmt at traas- 
poet in d if le r ^  States fnun one

to anothm beyond 150 miles
and that the power will not be left
with the transport authority of a 
particular State.

While I prefer that road transport 
riievld be natiomdiRd at once, 1 am 
agamst M b fin g  the rste o<
■sfioit. I
of provision should hove
in this Bill for the betterment of the 
condition at worfcera and condoeters,
ate.

Shri Raglumwliafi: Mr. Dcpu*7>-
Speaker, I have been listening with
pa^enee to the wiiole tnsnd o f
cttssion, but I feel t o t  many o f the
obserrattons are not qm ie rtievant
to the consideration of the Bill, and 
many of the ideas and notions men
tioned bŷ  the Members are fbrdgn
to ttie BiH. Take, for instance, ttie 
question of nationalisation. It is no
where provided in this BiH tiiat 
nationsGsartion would come—either of
passenger transport or of goods trans
port. AH tiiat tile Bill contemplates 
is that under tite Second Five Year
Plan, tiie Government finds it faiad- 
vxsable at tfte present stage, mostiy 
for wapt of necessary funds and due 
to tite proccupation in otiter essen
tial particulars, to nationalise goods 
transport. Hiere is no idea at ^  of
doinr SO- That is a statement of

im  (Amendmsatd BUI

pOkty the Minister baa men-
ttooed isk hia ijoti^uctory
wtaiifee BMving for consiileEation of the 
Biill. Bc3Fond tfaat̂  these i& nothing
m  the BaU. ^

As regards passenger transport, 
there is a contemplation tiiat wiy
State, wherever it finds it diiwabfe
in the inteests of public service, may
take over the services. So far as that 
aspect is concerned, it is purely wife- 
in the Slate’s powers and they have, 
undier the Constitution, powers to
take over that wing of llie transport
system  ̂ inside the State. W e do not
want to binrden thenr discretion by
trying to fbrce conditions wMch
make the rmming of tiiat mider- 
takxng' impossible. It is here ttnrt 
tfie question of con^pensation rele
vantly arises.

The House knows that legally
speaking, if a permit is given for a 
lew  yen s tor using the road^ the 
vd u de and ia fact everythmg belmig
to. the operators, and th ^  are on ^
gives a permit to ran on the road
foe a particBlar p ^ o d . The vdaicle
>winngg to the operator; the asaefca 
belong to him. £werything ia hl& 
He has only been pennitted to ply
on like load. So, there is nothing 
to fwnpijj a. permit- to a
particular individnaL Simpiy because 
aa individual is chosen ho ia
gisien a permit, doe& any ri^it of
prn p o rf y  y e s l  ia  SO t ilS t  th e
Government, when it deprives him
o i it or refnses to renew ^ e  permit, 
is. to eompoisate Thst
was the problem. But it was £^t
that aad legally nliMt
that vaan re&lly ao; rigjbit to
far any compensation; but we as 
iffpmiwrg of Parliament at

Twnat takfi a realistic wew.
S M  V. F. Nayar (Chirayinka):

Does it amount to a licenceT
S M  Rsgiurradksri: I shall come to

tiiat aspect diortly. We ^ o ^ d  take
a realistic view. A man has in
vested some money believing that 
he will get a particular permit and 
once he gets rt, he could run his
service, becaise he has invested
swnethrag and he must have some
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assured profit. The witnesses, some
of whom were economists, who gave
evidence before the Committee 
pointed out that veMeles could run 
efficiently for a period of about e i^ t
to ten years at the end of which it 
was ^visaged that vehicle price
charges as well as the maintenance
charges and running charges could
be recouped with reasonable profits 
also. If the period was reduced, 
there would be some reason to feel
that there is some loss for an indivi
duaL The general policy that is un
derlying this legislation is that in the
case of passenger transport, invari
ably one more term of permits would
be extended. In the case of goods
traffic, as I already pointed out, there
is no idea at all of taking it over
now. Another five-jrear period would
be given in that respect.

There is only one difficulty tiiat
arises. Supposing in any particular 
small bit of road, passenger trans
port is to be taken over by a State 
because of public need, the man who
has invested must have some com
pensation. Therefore, we thought 
that if a further extension of the
period for a permit is refused, no
legal compensation would be given. 
If a particular period has already
been granted, and if it is reduced or
modified, the man concerned has 
really a right to ask for some com
pensation. That was no doubt pro
vided in the Act by doubling the 
rate of compensation. But the argu
ments of the hon. Members who
attacked that part of the legislation
is that invariably— ŵe know it from
our previous experience—a State only
refuses to renew the permit and it 
does not reduce the period or modify
it and so, under those circumstances, 
the State has to pay no compensa
tion. In other words, if the period
of the permit is for three years or
five years an^ at the end they refuse 
to renew it, man goes without a 
right :^r compensation, and that 
way, t ^  S t ^  can defeat t l^  opera
tor without ^ v in g  him any chance 
for coinpensation. Technically

speaking, it is possible, and the Stat^ 
would certainly be wise in refusing
to renew the period for the permit
rather than reducing it and then ex
pose itself to a claim for compensa
tion. But the question is: what is 
it that the operator really suffers 
from?

17 hrs.
As I have already pointed out, 

technical people have told us that 
the life of a vehicle is a particular 
number of years. If a man’s permit
is not renewed, still he has his vehicle
and he can make any use of it. It is 
true that the regular use to which
he has been putting his vehicle will
be stopped.. : .

Mr. Depnty-Speaker: Do technical
men suggest that even if the route
was not allowed to them, the vehicles
can be put to use?

Shri Kaghavachari: The idea is-----

Mr. Depaty-Speaker: If the hon.
Member can conclude within 3 or 4 
minutes, the hon. Deputy Minister can
begin tomorrow.

Sliri B. K. Das (Contai): He was
the Chairman of the Joint Com
mittee. He can continue tomorrow
and explain it in detaiL

Mr. Depnty-Speaker: Even the hon. 
Minister wiU ccmtinue in the same 
steain; he would also explain in de
tail.

Shri Raghavachari: I will conclude
within five minutes. That question
was actually considered with the 
experts; what use the operator can
make of the vehicle at the end of 3 
or 4 years. The refusal of the renewal 
of the permit means that he cannot
make use of that particular route be
tween a particular point and another
point. It is not that there are no
other routes where the vehicles can 
be used; nor does it mean that the 
vehicle is useless. For instance, a 
passenger bus can easily be conver
ted into a goods traffic vehicle.
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Mr. Depnty-Speaker: Is there any
^arantee that as a goods traffic 
vehicle, it would be allowed to run?

Sliri Rarha^achari: Yes. As I
have submitted already, the policy is
that there will be no taking over of
the goods traffic by the State in the 
next five years and probably even
beyond that. Therefore, free permits
can be granted without limitation of
mileage or routes. There are plenty
of opportimities for goods traffic.

I wiU only mention one other fact. 
Suppose there was a compulsory need
to acquire these assets. In India we
find vehicles of all kinds of makes
and ages. Some of them are road
worthy no doubt tmder a certificate. 
But the moment the question of
nationalisation oi: compensation for
assets arises, all the . material parts 
of the vehicle might dSsappw except
the wheels, the body and the engine
case and they might be sold etee  ̂
where. Only the junk will remain 
and the Government will have to
pay for it. Also, in the . process of
determining the probable value of
the vehicle for purposes of compen
sation, the question of corruption and 
all that kind of thing will arise. 
That is another difficulty. If all
makes and tyi>es of vehicles are 
taken over, then the spare parts for
aU those types must be kept in the 
Government workshops. So, it leads 
to a lot of confusion and difficulty. 
If we are merely going to transfer 
the junk to the State, indirectly it
means that the tax-payer has to pay
for the whole thing. Therefore, a 
realistic view should be taken that no
man should su£Fer and his investment
must not lead him to loss. That is 
the whole point of view from which
it was looked at in the Committee.

As I said, there will be plenty of
opportunities. SmaU individuals

should be given compensation; so far
big people have been given more
compensation etc., all those big prin
ciples are not involved in this matter, 
i^ e  majority of the members of the 
Committee thought that the present 
rate of compensation might not
really be adequate in most cases. 
Still there is a principle tiiat if t ^
period of the permit of a new road
worthy vdiicle is reduced in the 
middle, the owner will get some 
reasonable compensation. Govern
ment is also mindful of the cnq>loy- 
ment potential involved in these 
cases. Every vehicle put on the road
means employment for 8 or 10 people. 
When we are having our second Five
Year Plan, it is not that we want to
throw everybody out of employment,
but to encourage employment. There
fore, a wide view has been taken so
far as goods traffic v ^ d e s  are con
cerned. ^

Under the circumstances, all the 
criticisms about inadequate compen
sation, no acquisition of assets etc. 
are more sentimental than real. Of
course, in a few cases they might 
suffer; but, the only thing is from a 
regular and ready-made business, 
they will have to go into other routes 
adventurously and develop them.

Sfari Alagesan; Mr. Deputy-
Speaker, I am happy to note the 
universal welcome that this Bin, as 
reported by the Joint Committee, 
has received from the House.

Bfr. Depoty-Speaker: He awy con
tinue tomorrow. We might disperse 
now and meet again tomorrow at
11 A.M .

17-06 hrs.

The Lok Sahha then adjourned till
Eleven of the Clock on Thursday, the
29th November, 1956.




